
11 A.M. 

LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, July 31, 1995/Sravana 9, 1917 (Saka) 

No. 378 

1. National Anthem 
The National Anthem was played. 

2. Introduction of Ministers 
The Prime Minister introduced three Members of the Union 

Council of Ministers. 

~ .. Obituary References 
The Speaker, the Prime Minister. Sarvashri Atal Bihari 

Vajpayee, Sharad Yadav, Somnath Chatterjee, Indrajit Gupta, 
Kadambur M.R. Janardhanan, 'Chandrajeet Yadav, 
Sobhanadreeswara Rao Vadde, Chitta Basu, Ebrahim Sulaiman 
Sait, Pius Tirkey, Rasheed Masood, Suraj Mandai and Sultan 
Salahuddin Owaisi, made references to the passing away of Prof. 
N.G. Ranga, a Member of Central Legislative Assembly, 
Provisional Parliament, Second, Third, Fourth, Seventh, Eighth 
and Ninth Lok Sabba, Shri Bhola Raut, a Member of Provisional 
Parliament, First, Second, Third, Fourth, Fifth, Seventh and 
Eighth Lok Sabha, Shri S.t. Singh a Member of Third Lok 
Sabha and Shri Brijendra Singh. a Member of Fourth Lok Sabha. 

Thereafter, Members stood in silence for a shOrt while as a 
mark of respect to the deceased. 
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4. Starred QUeitlons 

Starred Q~estjon Nos. 2-4 were orally answered. Replies to 
Starred Question Nos. 1 and 5-20 were laid on the Table. 

S. Unstarred Questions 

Replies to Unstarred Question Nos. 1-167 were laid on the 
Table. 

(Lok Sabha adjourned at 2.17 P.M. and re-assembled 
at 3.35 P.M.) 

6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following statements (Hindi and English 
versions) under rule 71(2) of the Rules of Procedure and Conduct 
of Business in Lok Sabha:-

(i) An explanatory statement giving reasons for immediate 
legislation by the Union Duties of Excise (Distribution) 
Amendment Ordinance. 1995. 

(ii) An explanatory stluement giving reasons for immediate 
legislation by rhe Additional Duties of Excise (Goods of 
Special Importance) Amendment Ordinance. 1995. 

(2) A copy each of the following statements (Hindi and English 
versions) under rule 71(2) of the Rules of Procedure and Conduct 
of Business in Lok Sabha:-

(i) An explanatory statement giving reasons for immediate 
legislation by the Textile Undertakings (Nationalisation) 
Ordinance. 1995. 

(ii) An explanatory statement giving reasons for immediate 
legislation by the Sick Textile Undertakings (Nationalisa-
tion) Amendment Ordinance. 1995. 

(3) A copy each of the following Ordinances (Hindi and English 
versions) under article 123(2) (a) of the Constitut'lon:-

(i) The Textile Undertakings (Nationalisation) Ordinance. 1995 
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(No. 6 of 1995) promulgated by the Prelident on the 27th 
June, 1995. 

(if) The Sick Textile Undertakings (Nationalisation) Amendment 
Ordinance, 1995 (No.7 of 1995) promulgated by the Presi· 
dent on the 27th June, 1995. 

(iii) The Payment of Bonus (Amendment) Ordinance, 1995 
(No. 8 of 1995) promulgated by the President on the 9th 
July. 1995. 

(iv) The Union Duties of Excise (Distribution) Amendment 
Ordinance. 1995 (No.9 of 1995) promulgated by the Presi· 
dent on the 18th July, 1995. 

(v) The Additional Duties of Excise (Goods of Special Import· 
ance) Amendment Ordinance. 1995 (No. 10 of 1995) promul· 
gated by the President on the 18th JUly. 1995. 

7. Government Bill introduced 
The Indian Statistical Institute (Amendment) Bill. 1995. 

8. Matter under rule 377 
1. Shri Birbal raised a matter regarding need to take steps for early 

repair of Gang Canal passing through Punjab. 
2. Kum. Frida Topno raised a matter regarding need to sanction 

more funds for early completion of Arba·Jhorabahal community 
Irrigation project in Sundargarh. Orissa. 

3. Dr. Krupasindhu Bhoi raised a matter regarding need to check 
deforestation activities in mine areas in Orissa. 

4. Dr. Kartikeswar Patra raised a matter regarding need for 
establishment of Uttar Orissa Central University. 

5. Shri Dau Dayal Joshi raised a matter regarding need to impose 
ban oil sale of lotteries throughout the country. 

6. Shri Satya Gopal Mishra raised a matter regarding need to check 
the rise in prices of the hank Yarn. 

7. Shri Chhedi Paswan raised a matter regarding need to take 
concrete steps for early completion of pending Durgawati HydeJ 
Project in Bihar. 
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Government Bills-Under consideration 

O(i) The Union Duties of Excise (Distribution) Amendment Bill. 
1995. 

O(ii) The Additional Duties of Excise (Good .. of Special Importance) 
Amendment Bill. 1995. 

Time recommended 2 hours 
by Government 
Time Taken: hour 55 mts. 
Balance: 05 mts. 

The motions for consideration of the Bills viz (i) The Union Duties 
of Excise (Distribution) Amendment Bill, 1995 and (ii) The Addi-
tional Duties of Excise (Goods of Special Importance) Amendment 
Bill, 1995, were moved by Shri M.V. Chandrashekhar Murthy. 

The following members took part in the combined debate:-

(1) Shri Girdhari Lal Bhargava 
(2) Shri Sriballav Panigrahi 
(3) Shri Nirmal Kanti Chatterjee 
(4) Shri Bolla Bulli Ramaiah 
(5) Shri Srikanta Jena 
(6) Shri Vijay Kumar Yadav 
(7) Shri Dau Dayal Joshi 
(8) Shri R. Naidu Ramasamy 
(9) Shri M.V.V.S. Murtliy 

(10) Prof. (Dr.) S.P. Yadav 

The discussion was not concluded. 
6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st August, 1995) 

• Ditcusled toaethcr. 

bSnSMGIP(PLU)MRND-2793LS-3 1-00· 1995 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, August 1, 19951Sravana 10, 1917 (Saka) 

No. 379 

11.02 A.M. 
1. Sturred Questions 

Starred Question Nos. 21 and 23-25 were orally answered. 
Replies to Starred Question Nos. 22 and 26--40 were laid on the 
Table. 
2. Unsturred Questions 

Replies to Unstarred Question Nos. 168-397 were laid on the 
Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Vohra Committee report (English version only). 
(2) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(1) The Fertiliser (Control) (Second Amendment) Order, 1995 
published in Notification No. S.O. 459(E) in Gazette of India 
dated the 22nd May, 1995. 

(2) S.D. 502(E) published in Gazette of India dated the 5th June, 
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1995 contammg corrigendum to the Notification No. S.D. 
326(E) dated the 6th April. 1995. 

(3) S.O. 503(E) published in Gazette of India dated tbe 5tb June, 
1995 making certain amendments to the Notification No. S.O. 
977(E) dated the 9th November. 1987. 

(4) S.O. 572(E) published in Gazette of India dated the 26th 
June. 1995 appointing officers in states to exercise the 
functions of Controller. 

(3) A copy of the Copyright (Amendment) Rules, 1995 (Hindi 
and English versions) published in Notification No. G .S.R. 383(E) 
in Gazette of India dated the 5th May. 1995. under sub-section (3) 
of section 78 of the Copyright Act. 1957. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the Annual Report' of the Central Tibetan Schools 
Administration, New Delhi. for the year 1993-94. 

4. Assent to Bills 

(i) Secretary-General laid on the Table the following six Bills 
passed by the Houses of Parliament during the last session and 
assented to by the President since a report was last made to the 
House on the 25th April, 1995:-

1. The Appropriation (Railways) No. 2 Bill. 1995 
2. The Appropriation (Railways) No. 3 Bill. 1995 
3. The Finance Bill. 1995 
4. The Appropriation (No.2) Bill. 1995 
5. The Indian Penel Code (Amendment) Bill. 1995 
6. The Assam University (Amendment) Bill. 1995 

(ii) Secretary-General also laid on the Table copies, duly 
authenticated by the Secretary-General of Rajya Sabha. of the 
following six Bills passed by the Houses of Parliament during tbe 
Thirteenth Session of Tenth Lok Sabha and assented to by the 
President:-

1. The Cable Television Networks (Regulatiol1) Bill. 1995 

• The Annual Report was laid on the Table or the HOUle 011 the 16th May. 1995. 
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2. The Salary, Al\owances and Pension of Members of 
Parliament (Amendment) Bill, 1995 

3. The Cotton Transport Repeal Bill, 1995 
4. The National Highways (Amendment) Bill, 1995 
5. The National Environment Tribunal Bill, 1995 
6. The Constitution (Seventy-seventh Amendment) Bill, 

1995 
5. Report or Business Advisory Committee 

SHRI VIDY ACHARAN SHUKLA presented the Fifty-
second Report of the Business Advisory Committee. 

6. Report lind Minutes of Standing Committee 00 Railway. 
SHRI SOMNA TH CHA TIERJEE presented the Fifteenth 

Report (Hindi and English versions) of the Standing Committee on 
Railways (1995-96) on 'Electrification of Railway Lines' and Minutes 
of the sittings of the Committee relating thereto. 

7. Reports of the StundinK Committee on Science and TechoololY. 
Em'ironment and Forests 

SHRI OSCAR FERNANDES laid on the Table a copy each of 
the following Reports (Hindi and English versions) of the Standing 
Committee on Science and Technology. Environment and Forests:-

(I) Twenty-seventh Report on the Annual Report (1993-94) of 
the Department of Scientific & Industrial Research with 
reference to its R&D programmes in the area of Chemicals; 
and 

(2) Twenty-eighth Report on the Annual Report (1993-94) of the 
Department of Electronics with reference to Software 
Technology Parks; Electronics Hardware Technology Parks 
(EHTPS); Electronics for weaker sections including women; 
Employment potential of Electronics; and Support of the 
Department of Electronics for Research and Development. 
particularly with regard to Technology Development Council, 
National Radar Council and Industrial Promotion. 
(Lok Sabha Adjoufllcd at 12.58 p.m. and Rcasscmbled at 2.09 
p.m.) 
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8. Demands for Excess Grants (General) .1992.93 
SHRI M.V. CHANDRASHEKHAR MURTIlY presented a 

statement (Hindi and English versions) showing the Demands for 
Exeess Grants in respect of the Budget (General) for 1992-93. 

9. Matters Under Rule 377 

(1) Shri Bijoy Krishna Handique raised a matter regarding need to 
improve the air services in North Eastern region. 

(2) Shri Janardan Prasad Mishra raised a matter regarding need to 
review the policy of rural electrification and also to provide adequate 
funds for this purpose. 

(3) Shri Ram Naik raised a matter regarding need for according 
early approval to Coastal Zone Management Plans of Maharashtra. 

(4) Shri Manjay Lal raised a matter regarding need for creation of 
a separate Uttarakhand State. 

(5) Shri P. Kumarasamy raised a matter regarding need to sanction 
adequate funds for protecting Tamil Nadu coastline. 

(6) Shri Mullappally Ramachandran raised a matter regarding need 
for doubling of railway line between Mangalore and Shornur. 

(7) Shri Prith\'iraj D. Chavan raised a matter regarding need to 
start ICDS project in earthquake hit Satara and SangH districts of 
Maharashtra. 
10. Government Bills-Passed 

"(i) The Union Duties of Excisc (Distribution) Amendment Bill. 
1995. 

"(ii) The Additional Duties of Excise (Goods of Special 
Improtance) Amendment Bill. 1995. 

Time taken : 4 hours 07 mts. 
Discussion on the motioRS for consideration of the Bills viz (i) The 

• Discusaed IOlelher 
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Union Duties of Excise (Distribution) Amendment Bill, 1995 and (ii) 
The Additional Duties of Excise (Goods of Special Importance) 
Amendment Bill, 1995. movcd by Shri M.V. Chandrashckhar Murthy 
on 31 July. 1995. continl,lcd:-

The following Members took part in the Combined debate:-
(1) Shri Ramesh Chennithala 
(2) Shri Hari Kishorc Singh 
(3) Prof. Susanta Chakraborty 
(4) Shri Kashiram Rana 
(5) Shri Devendra Prasad Yadav 
(6) Shri Ramashray Prasad Singh 
(7) Shri Mohan Singh (Dcoria) 
(8) Prof. Rasa Singh Rawat 

(9) Shri Braja Kishorc Tripathy 
(10) Shri Mohan Rawale 
(11) Shri Anna Joshi 
Shri M. V. Chandrashekhar Murthy replied to the combined 

dcbatc. 
(i) The motion for consideration of the Union Duties of Excise 

(Distribution) Amendment Bill. 1995 was adopted and 
clause-by-c1ause consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
An Amendment for insertion of New Clause 5 was 

adopted. 
r-;(:w Clause 5 was also adopted. 
Clause 1. the Enacting Formula. and the Long Title were 

also adopted. 
The motion that the Bill. as amcndcd. be passed was 

moved by Shri M.V. Chandra~hekhar Murthy. 
The motion was adoptcd and Ihe Bill. as amended, was 

passed. 
(ii) The motion for consideration of the Additional Duties of 

Excise (Goods of Special Importance) Amcndment Bill, 1995 
was adopted and c1ause-by-c1ause cosidcration of the Bill was 
taken up. 

Clauses 2 and 3 werc adopted 
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An Amendment for insertion of New Clause 4 was 
adopted. 

New Clause 4 was also adopted. 

Clause 1. the Enacting Formula. and the Long Title were 
also adopted. 

The motion that the Bill. as amended, be passed was 
moved by Shri M.V. Chandrashekhar Murthy. 

The motion was adopted and the Bill, as amended, was 
passed. 

11. Government Bill-Under consideration 

Time taken : 1 hr. 26 mts. 

The Workmen's Compensation (Amendment) Bill. 1995, as 
passed by Rajya Sabha. 

The motion for consideration of the Bill was moved by Shri 
P.A. Sangma. 

An amendment for reference of the Bill to a· Select 
Committee was moved by Shri George Fernandes. 

The following members took part in the debate:-

(1) Shri Virendcr Singh 

(2) Shri Basudcb Acharia 
(3) Shri A. Charles 

(4) Shri George Fernandes (Speech unfinishecl) 
The discussion was not concluded. 

6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd 
August. 1995) 

R.C. BHARDWAJ. 
Secretary-General. 

MGIP(PLU)MRN~2834LS-ol-08-1995 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday. August 2. 19951Sravana 11, 1917 (Saka) 

No. 380 
11 A.M. 

1. Starred Questions 
Starred Question Nos. 41-44 were orally answered. Replies to 

Starred Question Nos. 45-60 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarrcd Questions Nos. 398-536 were laid on the 
Table. 
(Lok Sabha adjourned at 12.58 P.M. and re-assembled at 2.06 P.M.) 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Vohra Committee Report (Hindi version only).' 
(2) A copy of the Newsprint (Regulation of Production and 

Distribution) Order, 1995 (Hindi and English versions) published in 
Notification No. S.O. 570(E) in Gazette of Inuia dated the 23rd 
June, 1995. under sub-section (6) of section 3 of the Essential 
Commodities Act. 1955. 

(3) A copy each of the following papers (Hindi and English 
versions) under article 323(1) of the Constitution:-

(i) Forty-Fourth Annual Report of the Union Public Service 
Commission for the year 1993-94. 

(ii) Memorandum explaining the reasons for non-acceptance of 

·English version of the Report was laid on the Table on the 1st August. 1995. 

d. 
rc 

• 
e 



2 

the advice of the Union Public Service Commission referred 
to in Chapter VIII of the above report. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-sections (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Amendment Regulations. 1995 published in Notification No. 
G.S.R. 90 in Gazette of India dated the 4th March. 1995. 

(ii) The Indian Police Service (Pay) Amendment Rules. 1995 
published in Notification No. G.S.R. 91 in Gazette of India 
dated the 4th March. 1995. 

(6) A copy each of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
assurances. promises and undertakings given by the Ministers during 
the various sessions of Eighth. Ninth and Tenth Lok Sabha:-

(1) Statement No. XXXIX-Ninth Ses~ion. 1987 Eighth Lok 
Sabha 

(2) Statement No. XXVI·Sixth Session. 1990 Ninth Lok Sabha 
(3) Statement No. XXIV-First Session. 1991 
(4) Statement No. XXIV-Third Session. 1992 
(5) Statement No. XXII-Fourth Session. 1992 
(6) Statement No. XIX-Fifth Session. 1992 Tenth Lok 
(7) Statement No. XVIII-Sixth Session. 1993 Sabha 
(8) Statement No. XIV-Seventh Session. 1993 
(9) Statement No. XIII-Eighth Session. 1993 

(10) Statement No. XI-Ninth Session. 1994 
(11) Statement No. VI-Eleventh Session. 1994 
(12) Statement No. IV-Twelfth Session. 1994 
(13) Statement No. II-Thirteenth Session. 1995. 

4. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the lst August. 1995. Rajya Sabha agreed without any 
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amendment to the Recovery of Debts Due to Banks and Finan~al 
Institutions (Amendment) Bill. 1995. passed by the Lok Sabha on 
the 30th May. 1995. 
S. Motion for Election to Committee 

Shri Paban Singh Ghatowar moved the following motion:-

"That in pursuance of Section 7(2)(f) of the Pre-Natal Diagnostic 
Techniques (Regulation and Prevention ,!:>fi Misuse) Act. 1994 
the members of this House do proceed to elect, in such 
manner as the Speaker may direct. two female members 
from among themselves. to serve as members of the Central 
Supervisory Board. subject to other provisions of the said 
Act." 

The motion was adopted. 

6. Calling Attention 

Shri Chandrajcct Yadav called the attention of the Minister of 
Agriculture to the situation arising out of drought and flood in 
several parts of the country and the steps taken by the 
Government in regard thereto. 

The Minister of State in the Ministry of Agriculture made a 
statement in regard thereto. 

7. Motion regarding Fifty-second Report of Business Advisory 
Committee 

Shri Mukul Wasnik moved the following motion:-

"That this House do agree with the Fifty-second Report of the 
Business Advisory Committee presented to the House on the 
1st August. 1995. excluding Item Nos. (1) and (2) of 
paragraph 2 of the Report since disposed of by the House." 

The motion was adopted. 

8. Matters Under Rule 377 
1. Shri Gopi Nath Gajapathi raised a matter regarding need for 

early conversion of Naupada-Parlakhemundi-Gunupur narrow gauge 
railway line in South EasterQ Railway. 
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2. Smt. Santosh Chowdary raised a matter regarding need to 
restore train between Nawanshehre and Rahoan in Punjab. 

3. Shri Khelan Ram Jangde raised a matter regarding need to re-
start local train running between Bilaspur and Shahdol in M.P. 

4. Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raiscd " mattcr 
regarding need to retain O.N.G.C. office in Dehradoon. V.P. 

S. Shri Asht Bhuja Prasad Shukla raised a matter regarding need 
for expeditious development of historical remains at Tameshwar 
Nath. Khalilabad and Kopia in V.P. 

6. Shri Premchand Ram raised a matter regarding need for 
construction of a dam on river Kosi in Navada district in Bihar to 
check erosion caused by it. 

7. Shri Ramashray Prasad Singh raised a matter regarding need to 
increase the royalty on coal being given to Bihar. 

8. Shri V.S. Vijayaraghavan raised a matter regarding need to take 
steps for early return of Indian labourers detained in labour camp in 
Abudhabi and to provide compensation to them. 
9. Government Bill-Under consideration 

The Workmen's Compensation (Amendment) Bill, 1995. as passed 
by Rajya Sabha. 

Time taken : 3 hrs. 47 mts. 
Discussion on the motion for consideration of the BiB moved by 

Shri P.A. Sangma and an amendment thereto moved on the 
1st August, 1995, continued. 

The foBowing members took part in the debate:-
(1) Shri Geotge Fernandes 
(2) Shri C. Sreenivaasan 
(3) Shri Sriballav Panigrahi 
(4) Shri Chhedi Paswan 
(5) Shri Dau Dayal Joshi 
(6) Shri Ramesh Chennithala 
(7) Shri G.M.C. Ba\ayogi 
(8) Shri Ramashray Prasad Singh 
(9) Dr. Ramkrishna Kusmaria 
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(10) Shri Ram Kripal Yadav (Speech unfinished) 
The discussion was not concluded. 

·10. Statement by Minister 
The Minister of Home Affairs made a statement clarifying certain 

matter pertaining to the Vora Committee Report. 
He also laid on the Table a copy of the above statement (English 

versions only). 
6.01 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd August. 
1995) 

• AI 5.51 P.M. 

MGIP(PLU)MRND--2868LS-2-8-1995. 

R.C. BHARDWAJ, 
Secretary-General . 
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No. 381 

11 A.M. 

1. Starred Questions 

Starred Question Nos. 61-64 were orally answered. Replies to 
Starred Question Nos. 65-80 were laid on the Table. 

2. Unstarred Questions . 
Replies to Unstarred Question Nos. 537-729 were laid on the 

Table. 

3. Submissions by Members regarding problems faced by aaa,Jor 
Public Sector Undertakings (PSUs) 

The following Members made submissions regarding problems 
faced by major Public Sector Undertakings:-

(1) Shri Somnath Chatterjee 
(2) Shri Atal Bihari Vajpayec 
(3) Shri Sharad Yadav 
(4) Shri Indrajit Gupta 
(5) Shri Chandra Shekhar 
(6) Shri A.K. Panja 
(7) Shri Sontosh Mohan Dev 
(8) Shri K. Karunakaran 

(Lok Sabha adjourned at 1.41 P.M. and re-assembled at 2.52 P.M.) 

1 



2 

4. Papers Laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Governors (Allowances and Privileges) 

.(Amendment) Rules, 1995 (Hindi and English versions) published in 
Notification No. G.S.R. 538(E) in Gazette of India dated the 6th July, 
1995, under sub-section (3) of section 13 of the Governors 
(Emoluments, Allowances and Privileges) Act, 1982. 

(2) A copy of the Cable Television Networks (Amendment) Rules, 
1995 (Hindi and English versions) published in Notification No. 
G.S.R. 453(E) in Gazette of India dated the 29th May, 1995, under 
sub-section (3) of section 22 of the Cable Television Networks 
(Regulation) Act, 1995. 

(3) A copy of the Order (Hindi and English versions) published in 
Chandigarh Administration Gazette dated the 22nd April, 1995 
regarding extention of period of holding elections to the Panchayat 
Samitis and Zila Parishad in the Union Territory, Chandigarh by 
another six months commencing from the 23rd April, 199~, under sub-
section (2) of section 223 of the Punjab Panchayati. Raj Act, 1994. 
5. Report and Minutes of Standing Committee on Communications 

Kumari Vimla Verma presented the Twenty-second Report (Hindi 
and English versions) of the Standing Committee on Communications 
on the Indian Telegraph (Amendment) Bill, 1995 relating to the 
Ministry of Communications and the Minutes of the Sittings of the 
Committee relating thereto. 
6. Motion regarding Joint Committee on Offices of Profit 

Shri Chiranji Lal Sharma moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya 
Sabha do elcet one member of Rajya Sabha, in accordance 
with the system of proportional repr~sentation by means of the 
single transferable vote, to the loint Committee on Offices of 
PlOfit in the vacancy caused by the retirement of Shri S.K.T. 
Ramachandran from Rajya Sabha and do communicate to this 
House the name of the member so elected by Rajya Sai>ha to 
the Joint Committee." 

The motion was adopted. 



3 

7. Matten Under Rule 377 
(1) Shri Surya Narain Yadav raised a matter regarding need for 

construction of a bridge on river Kosi in North Bihar. 

(2) Shri Sriballav Panigrahi raised a matter regarding need to set 
up Western Orissa Development Council. 

(3) Shri Manphool Singh nosed a matter regarding need for 
conversion of metre gauge railway line between Suratgarh and 
Hanumangarh in~o broad gauge. 

(4) Shri P.P. Kaliaperumal raised a matter regarding need for'early 
payment of compensation to the people whose land was acquired by 
NeyveJi Lignite Corporation. 

(5) Dr. Parshuram Gangwar raised a matter regarding need for 
construction of a bridge on river Sharda in Pilibhit, V.P. 

(6) Shri Ram Pujan Patel raised a matter regarding need to strictly 
enforce prohibition. 

(7) Shri Surcndra Pal Pathak raised a matter regarding need to set 
up a research centre at Shahabad town in U. P. to encourage 
production of Petroleum from plants. 

(8) Shri Venkateswara D. Rao raised a matter regarding need to 
provide financial assistance to the Government of Andhra Pradesh 
for continuance of various subsidized rice schemes, 

8. Government Bill-Passed 

The Workmen's Compensation (Amendment) Bill, 1995, as passed 
by Rajya Sabha. 

Time taken: 7 hrs. 17 mts. 

Discussion on the motion for consideration of the Bill-moved by 
Shri P.A. 5angma and an amendment thereto moved on the 
1st August, 1995, continued:-

The foUowing members took part in the debate:-

(1) Shri Ram Kripal Yadav 
(2) Shri Syed Shahabuddin 
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(3) Shri Chitta B~u 
(4) Shri Bandaru Danatraya 
(5) Shri N. Dennis 
(6) Shri Mohan Rawale 
(7) Shri Sivaji Patnaik 
(8) Shri Braja Kishore Tripathy 
(9) Shri Prabhu Dayal Katheria 

(10) Shri Kamla Mishre Madhukar 
(11) Shri Ajoy Mukhopadhyay 
(12) Shri C.K. Kuppuswamy 
(13) Shri Girdhari Lal Bhargava 
(14) Shri Yaima Singh Yumnam 
(15) Shri Satya Deo Singh 
(16) Shri Satyanarayan Jatiya 

Shri P.A. Sangma replied to the debate. 

An amendment for reference of the Bill to a Select Committee 
moved by Shri George Fernandes was negatived. 

The motion for consideration was adopted and clause-by-c\ause 
consideration of the Bill was taken up. 

Clauses 2 to 16 were adopted. 

Clause 1. the Enaetins Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri P.A. 
Sangma. 

The motion was adopted and the Bill was passed. 
6.35 P.M. 
(Lok Sabha adjourned till 11 AM. on Friday, the 4th August, 1995) 

MGIP(PlU)MRNO-2894l~.8.1995. 

R. C. BHARDWAJ, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, August 4, 1995/Sravana 13, 1917 (Saka) 

No. 382 

1. Starred Questions 
Starred Question Nos. 81 and 83 were oralIy answered. Replies to 

Starred Question Nos. 82, 84-100 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 7~959 were laid on the 
Table. 
3. Felicitations to the team of Doctors in AlI India Institute of Medical 

Sciences for doing successful Heart-Transplantation Suraery 
Sarvashri Atal Bihari Vajpayee, Gulam Nabi Azad, Somnath 

Chatterjee and the Speaker on behalf of the House, congratulated 
Dr. P. Venugopal of AlI India Institute of Medical Sciences, New 
Delhi and his team for thcir achievement in successfully performing 
heart transplantation in India. 

(Lok Sabha adjourned al1.35 P.M. and re·assembled al 2.42 P.M.) 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Notification No. S.O. 967 (Hindi and English 

versions) published in Gazette of India tteted the 20th March, 
1995 seeking to add one more item to the First Schedule to the 
Industrial Disputes Act, 1947, under sub-section (3) of section 
40 of the said Act. 

(2) A copy of the Spiccs Board (Registration of Exporters) 
(Amendment) Regulations, 1995 (Hindi and English versions) 
published in Notification No. F.No.MDIL&R/01l92-94 in 
Gazette of India dated the 29th April, 1995, under section 40 
of the Spices Board Act, 1986. 

1 
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(3) A copy of the Public Debt (Amen~ment) Rules, 1995 (Hindi 
and English versions) published in Notification No. G.S.R. 
469(E) in Gazette of India dated the 2nd June. 1995, under 
sub-section (3) of section 28 of the Public Debt Act. 1944. 

(4) A copy of the Post Office Recurring Deposit (Amendment) 
Rules, 1995 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 413(E) in Gazelle of India dated the -19th 
May, 1995. under sub-section (3) of section 15 of the Govern-
ment Savings Bank Act. 1873. 

(5) A copy of the Notification No. S.O. 467(E) (Hindi and English 
versions) published in Gazelle of India dated the 25th May. 
1995 notifying that the subscriptions made to the Public 
Provident Fund and balances at the credit of the subscribers 
shaH bear interest at the rate of Twelve per cent per annum 
during the year 1995-96. issued under section 5 of the Public 
Provident Fund Act. 1968. 

(6) A copy of the Debts Recovery Appellate Tribunal (Procedure) 
Rules. 1994 (Hindi and English versions) published in Notifica-
tion No. G .S. R. 815(E) in Gazelle of India dated the 16th 
November. 1994. under sub-section (3) of section 36 of the 
Recovery of Debts Due to Banks and Financial Institutions 
Act. 1993. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G .S.R. 490(E) published in Gazette of India dated the 
8th June. 1995 together with an explanatory memorandum 
prescribing the norms of wastage admissible in the manufac-
ture of gold, silver and platinum jewellery articles, in the 
100 percent Export Oriented Units located in specified 
Export Processing Zones and the Special Export Oriented 
Complex, Jhandewalan. New Delhi. 

(ii) G.S.R. 491(E) published in Gazette of India dated the 
8th June, 1995 together with an- explanatory memorandum 
seeking to remove the restnctions on the imports of gold of 
0.999 fineness and office equipments to prescribe norms of 
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wastage admissible in the manufacture of gold, silver and 
platinum jewellery articles and to provide for the manner of 
recovery of gold from scrap, dust or sweepings of gold, in 
100 percent Export Oriented Units. 

(iii) G.S.R. 498(E) published in Gazette of India dated the 
12th Jooe, 1995 together with an explanatory memorandum 
seeking to relax the conditions of customs duty free import 
of office equipment, spare and consumables thereof by units 
under the 100 percent Export Oriented Undertakings 
Scheme by removing the requirement of a recommendation! 
approval of the Board of Approvals for such import. 

(iv) G.S.R. 539(E) published in Gazette of India dated the 
6th July. 1995 together with an explanatory memorandum 
seeking to extend the facility of dutyfree imports to units 
operating ·under customs bond procedures, for the purposes 
of carrying out testing, calibration or maintenance (including 
servicing) of articles meant for re-export. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act. 1944:-
(i) G.S.R. 477(E) published in Gazette of India dated the 

2nd June. 1995 together with an explanatory memorandum 
regarding exemption from Central Excise duty on clearances 
of goods manufactured by exporting Units. under the 100 
percent Export Oriented Undertaking Scheme. 

(ii) The Central Excise (Tenth Amendment) Rules. 1995 pub-
lished in Notification No. G.S.R. 549(E) in Gazette of India 
dated the 14th July. 1995 together with an explanatory 
memorandum. 

(9) A copy of the Securities and Exchange Board of India 
(Procedure for holding inquiry and imposing penalties by 
adjudicating officer) Rules, 1995 (Hindi and English versions) 
published in Notification No. G. S. R. 541 (E) in Gazette of 
India dated the 10th July. 1995. under section 31 of the 
Securities and Exehange~Board of India Act, 1992. 



4 

5. Report of Committee on Absence of Members from the Sitting of 
the House 

Dr. Kartikeswar Patra presented the Tenth Report (Hindi and 
English versions) of the Committee on absence of Members from the 
sittings of the House 

6. Report and Minutes of Standing Committee on Railways 

Shri Dileep Singh Bhuria presented the Sixteenth Report (Hindi 
and English versions) of the Standing Committee on Railways 
(1995-96) on 'Requirement. Procurement and Utilisation of Wagons 
by Indian Railways' and Minutes of the sittings of the Committee 
relating thereto. 

7. Report of the Committee on Home AfTairs 

Prof. M. Kamson laid on the Table a copy (Hindi and English 
versions) of the Twentieth Report of the Committee on Home Affairs 
on the Working of the Union Public Service Commission (U.P.S.c.). 

8. Statements by Ministers 

·(1) The Minister of Power made a statement regarding repudiation 
of Phase-I and cancellation of Phase-II of the Dabhol Power Project 
by Government of Maharashtra. 

(2) The Minister of Agriculture made a statement regarding price 
policy for Kharif crops of 1995-96 season. 

(3) The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 7th August, 1995. 

9. Government Bill-Under consideration 

The Maternity Benefit (Amendment) Bill. 1995 as passed by Rajya 
Sabha. 

Time alJotted 1 hr. 
Time taken 35 mts. 
Balanee 25 mts . 

• AI 12.47 P.M. 
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The motion for consideration of the Bill was moved by Shri Paban 
Singh Ghatowar. 

The following members took part in the debate:-

(1) Shri V. Dhananjaya Kumar 
(2) Sh~i K.D. Sultanpuri 
(3) Prof. Malini Bhattacharya 
(4) Smt. Saroj Dubey (Speech unfinishetl) 

The discussion was not concluded. 

10. Private Members' Bill-Introduced 

(1) The payment of Pension to Senior Citizens Bill, 1994 by Shri 
Venkateswara D. Rao. 

(2) The Constitution (Amendment) Bill, 1994 (Amendment of 
Tenth Schedule) by Shri Venkateswara D. Rao. 

(3) The Uniform Education Bill. 1994 by Shri Venkateswara D. 
Rao. 

(4) The Declaration of Assets by Ministers and Members of 
Parliament Bill, 1994 by Shri Venkateswara D. Rao. 

(5) The Sugar Development Fund (Amendment) Bill, 1995 (Inser-
tion of new section 6A, etc.) by Shri Uttamrao Deorao Patil. 

(6) The Prevention of Female Infanticide Bill, 1995 by Shri Mohan 
Singh (Deoria) 

11. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill. 1992 (Insertion of new articles 
330A and 330B, etc.) by Shri K.P. Reddaiah Yadav. 

Shri K.P. Reddaiah Yadav concluded his speech on the motion for 
Consideration of the Bill moved by him on the 19th May. 1995. 

The following Members took part in the debate:-

(1) Shri Chandrajeet Yadav 
(2) Shri Mohan Singh (Deoria) 
(3) Prof. Rasa Singh Rawat 
(4) Shri Santosh Kumar Gangwar 
(5) Shri Kamla Mishra Madhukar 
(6) Shri K.V.R. Chowdary 
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(7) Shri Syed Shahabuddin 
(8) Shri Devendra Prasad Yadav (Speech Unfinishetf) 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 7th August, 

1995) 

MGIP(PlU)MRN~1 L~.8.95. 

R.C. BHARDWAJ, 
Secretary-General. 
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LOIC SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, August 7, 1995lSravana 16. 1917 (Saka) 

No. 38J 

11.04 A.M. 
1. Starred Questions 

Starred Ouest ion Nos. 101, 102. 104 and 105 were orally answered. 
Replies to Starred Ouest ion Nos. 103 and I~I20 were laid on the 
Table. 
2. Unltarred Questionl 

Replies to Unstarred Ouestion Nos. 9~1179 were laid on the 
Table. 

3. Paperl laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Fnglish 
versions) under sub-section (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(1) G.S.R. 417(E) published in Gazette of India dated the 
23rd May, 1995 approving the Visakhapatnam Port Trust 
(Licensing of Stevedores and Allied Matters) (First 
Amendment) Regulations. 1994. 

(2) G.S.R. 420(E) published in Gazette of India dated the 
24th May. 1995 approving the Visakhapatnam Port Trust 
Dock (Amendment) .Regulations. 1994. 

(3) G.S.R. 522(E) published in Gazette of India dated the 
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27th June, 1995 approving the Kandla Port Trust 
(Licensing of Stevedores) (Amendment) Regulations, 
1994. 

(4) G.S.R. 545(E) published in Gazette of India dated the 
12th July, 1995 approving the Bombay Port Trust 
(Forms and Manner in which contract shall be made) 
(Amendment) Regulations, 1995. 

'(2) A copy of the statement (Hindi and English versions) on 
the Crime Situation in the Country. 

4. Leave or llhsen('t 
The following members were granted \cave of absence from 

the sittings of the House for the period mentioned against 
each:-
1. Shri Probin Deka 24 April 1995 to 

3 June 1995 
2. Shri Rajaram S. Mane 

3. Shri R. Jeevarathinam 

4. Shri Shyam Lal Kamal 

5. Kum. Uma Bharti 

31 July 1995 to 
17 August 1995 
31 July 1995 to 
14 August 1995 
31 july 1995 to 
25 August 1995 
31 July 1995 to 
25 August 1995 

5. Report 01 the Committee on Home Affairs 
Shri Kirip Chaliha laid on the Table a copy (Hindi and 

Enplish versions) of the Twenty-first Report of the Committee 
on Home Affairs on the Hire-Purchase (Amendment) Bill. 1989. 
6. Supplementary Demands lor Gnnts (General)-199S-96 

Shri Manmoh~ Singh presented a statement (Hindi and 
Enalish versions) showing the Supplementary Demands for Grants 
in respect of Budget (General) for 1995-96. 

• Llid It !UO P.M. 
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7. Mallen Uo!ler Rule 377 
(1) Shri K.D. Sultanpuri raised a matter regarding need to clear the 

hydel power projects of Himachal Pradesh. 
(2) Shri Surya Narain Yadav raised a matter regarding need for early 

completion of road between Darbhanga and Forbesganj in border 
district of Saharsa. Bihar. 

(3) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter 
regarding need to find a permanent solution to the problem of potable 
water in hilly areas of V.P. especially in Pauri and Chamoli districts. 

(4) Shri Vpendra Nath Verma raised a matter regarding need to stop 
acquisition of villages of Palamu. Chatra and Gaya districts of Bihar for 
the use of the army. 

(5) Shri Dau Dayal Joshi raised a matter regarding need to ensure 
availability of Natural Gas to Rajasthan on priority basis for setting up 
gas based power houses. 

(6) Shri Jitender Nath Das raised a malter regarding need to pro,vide 
STD facility at Mynaguri block headquarter in Jalpaiguri district. 
S. Government Blll-Pasaed 

The Maternity Benefit (Amendment) Bill. 1995 as passed by Rajya 
Sabha. 

Time taken 2 hrs. 31 mts. 
Discussion on the motion for consideration of the Bill moved by 

Shri Paban Singh Ghatowar on the 4th Al,lgust. 1995. continued:-

The following members took part in the debate:-

(1) Smt. Saroj Dubey 

(Lok Sabha adjourned at 1.04 P.M. to meet again at 2 P.M. At 2.11 
P.M .• Secretary-General announced that since there was no quorum. 
the Deputy Speaker had directed that Lok Sabha would meet at 
2.25 P.M. Accordingly. the House re-assembled at 2.28 P.M.) 

(2) Dr. Vasant N. Pawar 
(3) Shri Syed Shahabudctirr-
(4) Smt. Gceta Mukberjee 
(5) Shri Kadambur M.R. Janardhanan 
(6) Smt. Sumitra Mabajan 



(7) Shri Yaima Singh Yumnam 
(8) Dr.(Prof.) Girija Devi 
(9) Smt. Oil Kumari Bhandari 

(10) Shri Oau Dayal Joshi 
(11) Shri Girdhari La) Bhargava 

Shri Paban Singh Ghatowar replied to the debate. 

The motion for consideration was adopted and c1ausc-by-c1ause 
consideration of the Bill was taken up. 

Clauses 2 to 6 were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Paban Singh 
Ghatowar. 

The motion was adopted and the Bill was passed. 

9. Motion 
Time allotted:- 4 hours 
Time taken 1 hrs. 10 mts. 
Balance 2 hrs. 50 mts. 

Shri Balram Jakhar moved the following motion:-

"That this House do consider the 'Draft Agriculture Policy 
Resolution (as modified)'. laid on the Table of the House on 14 May. 
1993." 

The following members took part in the debate:-

(1) Shri Amar Pal Singh 
(2) Shri V.S. Vijayaraghavan 
(3) Shri B.N. Reddy 
(4) Shri Umrao Singh 

The discussion was not concluded. 

6.01 P.M. 

(I,.ok Sabha adjourned till 11 A.M. on Tuesday, the 8th August. 
1995) 

R.C. BHARDWAJ. 
Secretary-Central. 



LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 
Tuesday, ~~~.L~J_995/S~avana 17, 19J7 (Saka) 

No. 384 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 121-125 were orally answered. Replies to 
Starred Question Nos. 126--140 were iaid on the Table. 
2. Unatarred Questions 

Replies to Unstarred Question Nos. 1180-1409 were laid on the 
Table. 
3. Papers laid on the Table 

The 'following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Salim Ali Centre for Ornithology and 
Natural History. Coimbatore. for the year 1993·94, 
'alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Salim Ali Centre 
for Ornithology and Natural History, Coimbatore, for the 
year 1993·94. 

(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 

1 
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versions) of the Padmaja Naidu Himalayan Zoological 
Park, Darjeeling, for the year 1993-94, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Padmaja Naidu 
Himalayan Zoological Park, Darjeeling, for the year 
1993-94 . 

.{4}- Ste'CIACAI· (HiAdi ~ -SRgIis1t-.. 'JeFsie"s) -Mewing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the statement (Hindi and English versions) 
indicating the results of market loans issued during the year 
1995-96. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 43 of the Central 
Agricultural University Act, 1992:-
(1) Notification No. VC/CAU/14(ESTABLISH)/93 (No. 7 

of 1994) published in Gazette of India dated the 8th April. 
1995 approving the First Ordinance regarding the award of 
Junior Fellowships and Gold Medals to the students of the 
Central Agricultural University. Imphal made by the Vice 
Ch!ncellor of the Central Agricultural University. Impha\. 

(2) Notification No.VC/CAU/14/(ESTABLISH)/93 (No. 8 
of 1994) published in Gazette of India dated the 8th April, 
1995 approving the First Ordinance regarding the 
conditions of residence of Students of the Central 
Agricultural University made by the Vice-Chancellor of 
the said University. 

(3) Notification No. VC/CAU/14(EST ABLISH)/93 (No. 1 
of 1995) published in Gazette of India dated the 15th 
April, 1995 approving the making of First Ordinance 
regarding the Establishment and management of a college 
of Veterinary Science at Selesih in Mizoram under Central 
Agricultural University, Impha\. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, 
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Tiruchirappalli, for the year 1993-94, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Regional 
Engineering College, Tiruc~irappal1i, for _the year 
1993-94. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers meotioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Science, Bangalore, 
for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Science, Bangalore, 
for the year 1993-94, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Indian Institute of 
Science, Bangalore, for the year 1993-94. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sardar Vallabhbhai Regional College of 
Engineering and Technology, Sural, for the year 1993·94, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Sardar 
Vallabhabhai Regional College of Engineering "aRd 
Technology, Surat, for the' year 1993-94. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Apprenticeship Training, 
(Northern Region) Kanpur, for the year 1993·94, 
alongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi· and English versions) by 
the Government of the working of the Board of 
apprenticeship Training (Northern Region) Kanpur. for 
the year 1993-94. 

(14) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nationat Book Trust. India. New Delhi. 
for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
.. versions) of the National Book Trust. India. New Delhi. 

for the year 1993-94 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Book 
Trust. India, New Delhi. for the year 1993-Y4. 

(16) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

(4) Report and Minutes or Standing Commillee on Lahour and 
Welrare 

Smt. Chandra Prabha Urs presented the Fifteenth Report (Hindi 
and English versions) of the Standing Committee on Labour and 
Welfare on the Trade Unions (Amendment) Bill. lY94 and Minutes 
of the sitting of the Committee relating thereto. 

5. Report of the Committee on Home Affairs 

Shri Saifuddin Choudhury laid on the Tabl~ a copy (Hindi and 
English versions) of the Twenty-second Report of the Committee on 
Home Affairs on the Pondicherry (Administration) Amendment Bill. 
1995. 
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6. Statements by Mlnlsten 
(1) The Minister of State of the Ministry of Commerce made a 

statement regarding recently concluded services negotiations 
under the World Trade Organisation. 

(2) The Minister of State in the Ministry of Human Resource 
Development (Deptt. of Women and Child Development) 
made a statement regarding the SAARC Ministerial meeting 
on Women held at Dhaka on 29 and 30 July. 1995. 

She also laid on the Table a copy of (Hindi and English versions) 
the Dhaka Resolution on Women adopted at the SAARC Ministerial 
Meeting on Women: Towards the Fourth World Conference on 
Women in Beijing. 

7. Mollon ror Election to Committee 

Sqn. Ldr. Kamal Chaudhry moved the following motion: 

"That the members of this House do proceed to elcct in the 
manner required by sub-rulc(3) of Rule 254 read with sub-
rule(l) of Rule 312B of the Rules of Procedure' and Conduct of 
Business in Lok Sabha. one member from among themselves to 
serve as a member of the Committee on Public Undertakings 
for the unexpired portion of the term of the Committee vice 
Shri Vilas Muttemwar resigned from the Committee." 

The motion was adopted. 

8. CBncellation/Fintion of Sittings 

The Minister of Parliamentary Affairs informed that at the meeting 
of Speaker with Leaders of Parties/Groups held on the 7th August. 
1995. it was decided that sittings of the House fixed on Friday. 
11 August and Monday. 14 August. 1995 might be cancelled. It was 
also decided that in lieu thereof the House might sit on Saturday. 
26 August. 1995. 

The House agreed. 

9. Matters Under Rule 377 

(1) Shri K.M. Mathew raised a matter regarding need to take stcps 
to safeguard the interests of cardamom growers. 
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(2) Smt. Santosh Chowdary raised a matter regarding need to 
provide better postal services at Palahi town in Punjab. 

(3) Shri Jagmeet' Singh Brar raised a matter regarding need to 
waive loans granted to Punjab to control terrorism. 

(4) Shri P.P. Kalia Perumal raised a matter regarding need to take 
steps to increase the installed crushing capacity of the existing 
sugar mills and issue letters of intent for setting up more new 
sugar mills particularly ·in Tamil Nadu. 

(5) Shri Asht Bhuja Prasad Shukla raised a matter regarding need 
to declare Kampear-Basti, Bansi-Bidharghat, Sikariganj-
Ramjaoki Marg and Walterganj-Ayodhya in U.P .. as National 
Higltways. 

(6) Shri Girdhari Lal Bhargava raised a matter regarding need to 
incrcase the amount given to Rajasthan for developmental 
activities in SCiST dominated villages and also lift restrictions 
imposed on its use. 

(7) Shri Sukhdev Paswan raised a matter regarding need to provide 
interest free loans to unemployed youth under self-employment 
schemes. 

(8) Shri Sanat Kumar MandaI raised a matter regarding need to 
resolve the dispute between shipping agents and Calcutta Port 
Trust early. 

10. Motion 

Time allotted: 4 hours 
Time taken: 6 hrs. 56 mts. 

Further discussion on the following motion moved by Shri Balram 
Jakhar on 7 August, 1995 continued:-

"That this House do consider the 'Draft Agriculture Policy 
Resolution (as modified)', laid on the Table of the House on 14 May, 
1993." 

The following members took part in the debate:-

(1) Shri Sobhanadreeswara Rao Vadde 

(2) Shri Sukhdev Paswan 
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(Lok Sabha adjourned al 1.44 P.M. and re-assembled a12.50 P.M.) 
(3) Shri Prataprao B. Bhosale 
(4) Shri Bhogendra Jha 

(5) Shri Nitish Kumar 
(6) Prof. Ashokrao Anandrao Deshmukh 
(7) 

(8) 

Shri Rajveer Singh 

Shri Bhupinder Singh Hooda v ----
(9) Shri Kadambur M.R. Janardhanan 

(10) Shri Devendra Prasad Yadav 
The discussion was not concluded 

*11. Report of the Business Advisory Committee 
Shri Mallikarjun presented the Fifty-third Report of Business 

Advisory Committee. 
7.04 P.M. 

(Lak Sabha adjourned til/ 11 A.M. on Wednesday, the 9th August, 
1995) 

• AI 6.20 P.M. 

MGIP(PLU)MRND-3009Ls-oa.oa.1995 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday. August 9. 19951Sravana 18. 1917 (Saka) 

No. 385 
11 A.M. 

1. Obituary Reference 
The Speaker made reference to the passing away of 

Chaudhary Sunder Singh who was a member of Seventh and 
Eighth Lok Sabha. 

Thereafter. Mcmbcrs stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Question 
Starred Question Nos. 141 and }43 were orally answered. Replies 

to Starred Question Nos. 142 and 144-160 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarrcd Question Nos. 141~1471 and 1473-1583 
were laid .on the Tablc. 
4. Resolution-Adopted 

The Speaker placed the following Resolution before the House 
which was adopted unanimously:-

"THIS HOUSE 

Recalls the tragedy of the atomic bombing of Hiroshima and 
Napsaki 50 years ago; 

Reltentes its deep sympathy for the innocent victims of that 
horrific attack; 

Express its admiration for the courage and will of the survivors who 

1 
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overcame their suffering to build a new future; 
Further Recalls Mahatma Gandhi's words "I regard the 

employment of the atomic bomb for the wholesale destruction of 
men, women and children as the most diabolical use of science"; 

Believes that the existence of nuclear weapons pose the greatest 
threat to the survival of humanity; 

Re&retl that despite the end of the Cold War, the spectre of a 
nuclear holocaust continues to threaten humanity; 

Convinced that global nuclear disarmament is the only effective 
guarantee for preventing a nuclear was and strengthening 
international peace and security; 

Reaffirms the continuing validity of the Action Plan for the 
establishment of a nuclear-weapon-free and non-violent world order 
presented in 1988 by Prime Minister Rajiv Gandhi; 

On Behalf of the People of India, 
Firmly Resolves that 

The tragedy of Hiroshima and Nagasaki must never be repeated 
either by human design or accident; 
And Pledges that 

India will continue its efforts, along with other countries, towards 
achieving the lasting and complete elimination of all nuclear 
weapons." 
S. Reference by Speaker 

The Speaker made a reference to thc 53rd anniversary of the 'Quit 
India' Movement launched on that day in 1942 under the leadership 
of Mahatma Gandhi and paid homage to the martyrs who sacrificed 
their lives for the freedom of the motherland. 
6. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) An explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation by the Payment of Bonus 
(Amendment) Ordinance, 1995. 

(2) A copy each of the following Notifications (Hindi and English 
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versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(I) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulation. 1995 published in 
Notification No. G.S.R. 176 in Gazette of India dated the 
15th April. 1995. 

(2) The Indian Police Service (Pay) Second Amendment Rules. 
1995 published in Notification No. G.S.R. 177 in Gazette 
of India dated the 15th April. 1995. 

(3) G.S.R. 213 in Gazette of India dated the 29th April, 1995 
containing corrigendum to the Notification No. G.S.R. 513 
dated the 22nd October. 1994. 

(4) The Indian Administrative Service (Appointment by 
Promotion) First Amendment Regulations, 1995 published 
in Notification No. G.S.R. 548(E) in Gazette of India 
dated the 14th July. 1995. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Cancer Centre, Trivendrum, 
for the year 1993-94. alongwith Audited Accounts. 

(ii) A copy of the Rcview (Hindi and English versions) by 
the Government of the working of the Regional Cancer 
Centre. Trivendrum, for the year 1993-94. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. . 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Pharmacy Council of India. New Delhi, 
for the year 1993-94, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions)' by 
the Government of the working of the Pharmacy 
Council of India. New Delhi, for the year 1993-94. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Lala Ram Sarup Institute of 
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Tuberculosis and Allied Diseases, New Delhi. for the 
year 1993-94, along with Auaited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Lala Ram Sarup 
Institute of Tuberculosis and Allied Diseases. New Delhi. 
for the year 1993-94. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Dental Council of India. New Delhi. for 
the year 1993-94, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Dental Council of 
India, New Delhi, for the year 1993-94. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

7. Messale rrom RaJya Sabha 

Secretary-General reported a message from Rajya Sahha that at its 
sitting held on the 8th August. 1995. Rajya Sabha passed the 
Payment of Bonus (Amendment) Bill, 1995. 

8. BID Passed by Rajya Sabha-Lald on the Table 

The Payment of Bonus (Amendment) Bill. 1995. 

9. Report or the Committee on Private Members' Bills and Resulutiuns 

SHRI SANT RAM SING LA presented the Forty-fourth Report 
(Hindi and English versions) of the Committee on Private Members' 
Bills and Resolutions. 

10. Report or the Public. Accounts Committee 

SHRI RAM NAIK presented the Hundred and Fourth Report 
(Hindi and English versions) of the Public Accounts Committee (lOth 
Lot Sabha) on 'Modvat scheme - Fraudulent availment of credits'. 



5 

11. Report and Minutes of Standi.. Committee on CommllDlcatiODI 
SHRI PA WAN KUMAR BANSAL presented the followini 

Reports (Hindi and English versions) of the Standini Committee on 
Communications relating to the Ministry of Information &. 
Broadcasting and the Minutes of the Sittings of the Committee 
relating thereto: 

(I) Twentieth Report on Action Taken by the Government on the 
Recommendations contained in the Ninth Report of the 
Standing Committee on Communications on Films Division. 

(2) Twenty First Report on Action Taken by the Governmenf on 
the Recommendations contained in the Tenth Report of the 
Standing Committee on Communications on National Centre of 
Films for Children and Young People. 

12. Motion regard Ina Flrty-third Report or the Business AdvlJory 
Committee 

SHRI PAWAN KUMAR BANSAL moved the following 
motion:-

"That this House do agree with the Fifty-third Report of the 
Business Advisory Committee presented to the House on the 
8th August. 1995" 

The motion was adopted. 

13. Matters under Rule 377 

1. Dr. Vishwanatham Kanithi raised a matter regarding need to 
rectify anomalies in providing housing benefits to SOST and 
other backward classes under Indira AwlS Yojna. 

2. Shri Khagapati Pradhani raised a matter regarding need to 
bring a legislation to extend Panchayati Raj Aet to the 
Scheduled Areas. 

3. Shri K.H. Muniyappa raised a matter regardini need to clear 
the project for exploration of Kolar Gold Fields in Karnataka. 

4. Shri Mullappally Ramachandran raised a matter rqardiDg need 
to develop Azhikkal Port in CanDanore district. Kerala as an 
all weather port. 
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5. Shri Santosh Kumar Gangwar raised a matter regarding need to 
ensure regular supply of diesel and kerosene to Bareilly. U .P. 

6. Prof. Prem Dhumal raised a matter regarding need to remove 
anomalies in one time increase in Pension Scheme of retired 
Defence personnel. 

7. Smt. Oil Kumari Bhandari raised a mater regarding need to 
provide financial assistance to State Government of Sikkim for 
setting up more open schools with Nepali as a medium of 
instruction. 

8. Prof. (Dr.) S.P. Yadav raised a matter regarding need to 
improvotelecommunication facilities in Sambhal Parliamentary 
Constituency, U.P. 

14 Motion 

time taken 12 hrs. 15 mts. 
Further discussion on the following motion moved by Shri Balram 

Jakhar on 7 August. 1995 continued:-
"That this House do consider the 'Draft Agriculture Policy 

R~solution (as modified),. laid on the Table of the House on J4 May. 
1993." 

The following members took part in the debate:-
(1) Shri A. Venkata Reddy 
(2) Shri Rajnath Sonkar Shastri 
(3) Shri Yaima Singh Yumpam 
(4) Shri Shiv Raj Singh Chauhan 
(5) Shri Anantr,ao Deshmukh 
(6) Shri Zainal Abedin 
(7) Sml. O.K. Thara Devi Siddhartha 
(8) Shri S. Mallikarjunaiah 
(9) Shri Ram Prasad Singh 

(10) Shri Hari Kishore Singh 
(11) Shri Mohan Rawale 
(12) Dr. Kartikeswar Patra 



(13) Shri Lakshman Singh 
(14) Shri Ram Nagina Mishra 
(15) Shri Vishwa Nath Shastri 
(16) Shri P.C. Thomas 
(17) Shri P.C. Chacko 
(18) Shri Anadi Charan Das 
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(19) Shri Vcnkateswarlu Ummareddy 
(20) Shri Chattrapal Singh 
(21) Shri Brij Bh~shan Sharan Singh 
(22) Shri Anand Ratna Maurya 
(23) Shri Shyam Bihari Misra 
(24) Shri Kamla Mishra Madhukar 
(25) Shri Satya Deo Singh 

Shri Balram Jakhar replicd to the debate. 

The discussion was concluded. 

15. Government Bill-Under Consideration. 

The Indian Telegraph (Amendment) Bill. 1995 

Time allotted: 2 hours 
Time Taken: 21 mts. 
Balance: 1 hr. 39 mts. 

The motion for considcration of the Bill was moved by Shri Sukh 
Ram. 

The discussion was not concluded. 
7 P.M. 
(Lok Sabha adjourncd till 11 A.M. on Wedncsday. the 16th August. 

1995) 

R.C. ·BHARDWAJ. 
SccTe/ary-Gcncral. 

MGIp(PlU)MRND-3038L.s.--G8-oa-1995 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

VVednesday, August 16, 1995lSravana 25, 1917 (Saka) 

No. 386 
11 A.M. 
1. Starred Questions 

Starred Ouestion Nos. 201. 203. 205 and 207 were orally answered. 
Replies to Starred Question Nos. 202, 204, 206 and 208-220 were 
laid on the Table. 

Replies to Starred Question Nos. 161-180 and 181-200 listed for 
the lIth August. ] 995 and the 14th August, 1995 were also laid on 
the Table as the sittings fixed for those days were cancelled. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2015--2166 were laid on the 
Table. 

Replies to Unstarred Question Nos. 1584-1813 and 1814-2014 
listed for the 11th August, 1995 and the 14th August, 1995 were also 
laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Cement (Quality Control) Order, 1995 (Hindi 

and English versions) published in Notification No. S.O. 
641(E) in Gazette of India dated the 19th July, 1995, under 
sub-section (6) of section 3 of the Essential Commodities Act, 
1955. 

(2) A copy of the Homoeopathy Central Council (Registration) 



2 

Amendment Regulations, 1994 (Hindi and English versions) 
published in Notification No. 7-1192-CCH in Gazette of India 
dated the 7th March, 1995, under sub-section (2) of section 33 
of the Homoeopathy Central Council Act, 1973. 

4. Report of the Standing Committee on External Affairs 
Shri Inder lit presented the Seventh Report (Hindi and English 

versions) of the Standing Committee on External Affairs on Action 
Taken on the Recommendations contained in the third Report of the 
Committee on Passport Facilities. 

5. Reports of the Standing Committee on Human Resource 
Development 

, 

Shri Inder lit laid on the Table a copy each (Hindi and English 
versions) of the Twenty-Ninth, Thirtieth and Thirty-First Reports of 
the Department-related Parliamentary Standing Committee on 
Human Resource Development on the University Grants Commission 
(Amendment) Bill, 1995, Functioning of Central Government Health 
Scheme and Functioning of Central Government Hospitals 
respectively. 
6. Government Bill-Introduced 

The State Bank of India (Subsidiary Banks) Amendment Bill, 
1995. 

7. Matters Under Rule 377 
(1) Shri Bhawani Lal Verma raised a matter regarding need to take 

expeditious action for setting up of electronic telephone exchange at 
Korba town, Madhya Pradesh. 

(2) Shri K.D. Sultanpuri raised a matter regarding need to provide 
financial assistance to State Government of Himachal Pradesh for 
repairs and maintenance of roads connecting National Highways and 
rail tracks affected by floods in Himachal Pradesh. 

(3) Shri P.P. Kaliaperumal raised a matter regarding need to 
ensure benefit of pension to the employees of co-operative Sugar 
Mills in Tamil Nadu. 

(4) Shri Prabhu Dayal Katheria raised a matter regarding need to 



3 

declare Bateshwar and Sairipuri ncar Agra as places of tourist resorts 
and provide adequate funds for their development. 

(5) Shri Naval Kishore Rai raised a malter regarding need tQ 
develop places of tourist importance in Bihar to attract foreign as 
well as Indian tourists. 

(6) Shri Sriballav Panigrahi raised a matter regarding need to 
restore flights between Bhubaneswar and Delhi and also to connect 
Jharsuguda in Orissa by air. 

(7) Shri Jagat Vir Singh Orona raised a matter regarding need to 
protect the interests of workers of cotton mills in Kanpur, UP. 

(8) Shri Ramashray Prasad Singh raised a matter regarding need to 
provide financial assistance to State Government of Bihar for 
modernisation of sick power units. 

(Lok Sabha adjourned at 1.23 P.M. to meet again at 2.30 P.M. 
At 2.41 P.M. Secretary-General announced that since there was no 
quorum, the Deputy Speaker had directed that Lok Sabha would 
meet at 2.55 P.M. Accordingly, the House re-assembled at 2.57 
P.M.) 
8. Government Bill-Passed 

The Indian Telegraph (Amendment) Bill, 1995 

Time taken : 3 Hrs. 22 Mts. 

Discussion on the motion for consideration. of the Bill moved by 
Shri Sukh Ram on the 9th August, 1995, continued. 

The following members took part in the debate:-

(1) Maj. D.O. Khanoria 
(2) Shri Shravan Kumar Patel 

(3) Sml. Suseela Gopalan 

(4) Dr. (Prof.) Girija Oevi 

(5) Shri Rajnath Sonkar Shastri 

(6) Shri Bhubaneshwar Prasad Mehta 

(7) Shri K.T. Vandayar 

(8) Prof. Rasa Singh Rawat 
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(9) Shri Bolla Bulli Ramaiah 

(10) Shri Hari Kishore Singh 

(11) Shri Yaima Singh Yumnam 

(12) Shri Pawan Kumar Bansal 

(13) Maj. Genl. (Retd.) Bhuwan Chandra Khanduri 
(14) Shri P.C. Thomas 

Shri Sukh Ram replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Sukh Ram. 

Thc motion was adopted and the Bill was passed. 

9. Government BilI- Under ConsIderation 
The Indian Statistical Institute (Amendment) Bill, 1995 

Time allotted 1 Hr. 
Time taken 06 Mts. 

Balance 54 Mts. 

The motion for consideration of the Bill was moved by 
Shri Giridhar Gamang. 

The discussion was not concluded. 

6.04 P.M. 

(Lok Sabha adjourned till J/ A. M. on Thursday, the J 7th August, 
1995). 

MGlP(PLU)MRND-3142LS-16.8.199S. 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of PftlJCeedinp) 

Thursday, August 17, 1995/Sravana 26, 1917 (Saka) 

No. 387 

11.02 A.M. 

1. Starred Questions 

Starred Question Nos. 222-224 and 227 wcre orally answercd. 
Replies to Starred Question Nos. 221. 225, 226 and 228-240 were 
laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 2167-2397 were laid on the 
Table. 

3. Submissions by Memben relardllll transfer of lease of Bailadlla 
Iron Ore Mines I1·B, Madhya Pradesh to a private company 

The following members made submissions regarding transfer ot 
lease of Bailadila Iron Orc Mines ll-B, Madhya Pradesh to a privatc 
company:-

(1) Shri Arjun Singh 
(2) Shri Sharad Yadav 
(3) Shri Atal Bihari Vajpaycc 
(4) Shri Indrajit Gupta 
(5) Shri Basudeb Acharia 
(6) Shri Rabi Ray 
(7) Shri Sontosh Mohan Dcv 
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4. Papen laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Production ,Sharing Contract (Hindi and English 

versions) among Government of India and the Oil and Natural 
Gas Corporation Limited and Reliance Industries Limited and 
Enron Oil and Gas India Limited with respect to contract area 
identified as Mid and South Tapti Field. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) ,of section 3 of the Essential 
Commodities Act. 1955:-
(i) The Kerosene (Restriction on Usc and Fixation of Ceiling 

Price) (Amendment) Order. 1995 published in Notification 
No. G.S.R. 509(E) in Gazette of India dated the 19th 
June. 1995. 

(ii) The Liquefied Petroleum Gas (Regulation of Supply and 
Distribution) (Amendment) Order. 1995 published in 
Notification No. G.S.R. 510(E) in Gazette of India dated 
the 19th June. 1995. 

(3) A copy of the Sikh Gurudwara Board Ekction (Amendment) 
Rules. 1995 (Hindi and English versions) publishcd in Notifica-
tion No. G.S.R. 302(E) in Gazette of India dated the 30th 
March. 1995. under sub-section (3) of section 146 of the Sikh 
Gurudwara Act. 1925. together with corrigenda thereto pub-
lished in Notification Nos. G .S.R. 384(E) and G .S.R. 546(E) 
in Gazette of India dated the 9th May. 1995 and 13th July, 
1995 respectively. 

(4) A copy of the Order (Hindi and English versions) published in 
Notification No. U.I40U/I60/89-Dclhi in Delhi Gazette dated 
the 30th May. 1995 making certain amendment in earlier Order 
dated the 6th January. 1990 so as to extend the period of 
supersession of Delhi Municipal Corporation for the further 
period of f()ur months with effect from the lst June. 1995. 
under sub-section (4) 'of section 490 of the Delhi Municipal 
Corporation Act. 1957. 

(5) A copy each of the following Notifications (Hindi and English 
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versions) under sub-section (2) of section 479 of the Delhi 
Municipal Corporation Act. 1957:-

(i) The Delhi Municipal Corporation (Declaration of Assets by 
Councillors) Rules. 1994 published in Notification No. 
F.11112192-UD/473 in Delhi Gazette dated the 16th Janu-
ary, 1995. 

(ii) Notification No. F.11(45)/92/UD/474 published in Delhi 
Gazette dated the 16th January. 1995 making certain 
amendments to the Fourteenth Schedule to the Delhi 
Municipal Corporation Act. 1957. 

5. Messqes from RaJya Sabba 
Secretary-General reported the following messages from Rajya 

Sabha:-

(1) That Rajya Sabha had no recommendations to make to 
Lok Sa~ha in regard 10 the Union Duties of Excise 
(Distribution) Amendment Bill. 1995. passed by Lolc 
Sabha on the 1st August. 1995. 

(2) That Rajya Sabha had no recommendation:; to make to 
Lok Sabha in regard to the Additional Duties of Excise 
(Goods of Special Importance) Amendment Bill. 1995. 
passed by Lok Sabha on the 1st August. 1995. 

6. Flnandal Commlttees-A Review 

Secretary-General laid on the Table "Financial Committees (1994-
95)-A Review (Hindi and English versions)". 

7. Report of tbe PubUc Accounts Committee 

Shri Ram Naik presented the Hundered and Fifth Report (Hindi 
and English versions) of the Public Accounts Committee (10th Lok 
Sabha) on 'Follow up on Audit Report'. 

8. Statements by Mlnlsten 

(1) The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Govenunent Business for the week 
commencing the 21st August. 1995. 
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°(2) The Minister of State in the Ministry of Home Affairs 
made a statement regarding escape of l TTE cadres from the 
Vellore Special Camp. North Arcot Ambedkar District. Tamil-
nadu. 

(lok Sabha adjourned at 1.41 P.M. and re-assembled at 2.56 
P.M.). 
9. Government BlII- Under consideration 

The India Statistical Institute (Amendment) Bill. 1995 

Time allotted 1 Hr. 
Time taken 
Balance 

: 40 Mts. 
: 20 Mts. 

Discussion on the motion for consideration of the Bill moved 
by Shri Giridhar Gamand on the 16th August. 1995. continued. 

The following Members took part in the debate:-

(1) Shri Jagat Vir Singh Orona 
(2) Shri Nirmal Kanti Chatterjee 
(3) Shri Ram Kripal Yadav 
(4) Shri Sriballav Panigrahi 

The discussion was not concluded. 
10. Motion ReKardinK Forty-fourth Report of the Committee on 

Private Members' Bills and Resolutions 
Shri Sant Ram Singla moved thc following motion:-

"That this House do agree with the Forty-fourth Report of 
the Committee on Private Members' Bills and Resolutions 
presented to the House on the 9th August. 1995." 

The motion was adopted. 
11. Private Members' Bills-Introduced 

(1) The Official Secrets (Amendment) Bill. 1995 (Insertion of 
new section 16) by Shri Mohan Singh (Deoria). 

(2) The Constitution (Amendment) Bill. 1995 (Substitution of 
new article for article 44.) by Shri Sycd Shahabuddin. 

°Made al 5.47 P.M. 
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(3) The Railways (Amendment) Bill. 1995 (Amendment of sections 
2 and 137). by Shri Mohan Singh (~oria). 

(4) The Compulsory Education Bill. 1995. By Shri Chitta Basu. 
(5) The National Commission for Women (Amenument) Bill. 1995 

(Amendment of section 10). by Shri Chitta Basu. 
(6) The Education Bank of Inui .. Bill. 1995. hy Shri Chitta Basu. 
(7) The Constitution (Amendmenl) Bill. 199:'i (Amendment of 

article 164). by Shri Chitta Basu. 
(8) The Safai Karamcharis Insurance Scheme Bill. 1995, by 

Shri Mangal Ram Premi. 
(9) The National Commission for Safai Karameharis (Amendment) 

Bill, 1995 (Amendment of section 1. etc.). by Shri Mangal Ram 
Premi. 
12. Private Member's Bill-Under COl1slderatiOli 

The Constitution (Amendment) Bill. 1992 (lnsenion of new article!> 
330A and 330B, ctc.) by Shri K.P. Rcddaiah Yadav. 

Further discussion on the motion for consideration of the Bill 
moved by Shri K.P. Rcddaiah Yadav on the 19th May, 1995 
continued. 

The following Members took part in the dcbatc:-
(1) Shri Ramashray Prasad Singh 
(2) Shri K.D. Sultanpuri 
(3) Shri Manjay Lal 
(4) Shri Anadi Charan Das 
(5) Shri Ram Kripal Yadav 
(6) Shri Ramdcw Ram 

(7) Shri Nawal Kishore Rai 
(8) Shri Nitish Kumar 
(9) Shri Surya Narain Yadav (Speech unfinished) 

The discussion was not concluded. 
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6.02 P.M. 
(Lok Sabha adjoured till 11 A.M on Moday, the 21st August, 1995) 

R. C. BHARDWAJ. 
Secretary-General. 

MGIP(PLU)MRNM[)-3185LS-17.8.1995. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday. August 21. 19951Sravana 30, 1917 (Saka) 

11.01 A.M. 
1. Reference 

No. 388 

The Speaker made a reference to the train accident near Firozabad 
between the Purushottam Express and the Kalindi Express on 
20 August, 1 W5. paid condolences to the bereaved families. expre-
ssed sympathies to the injured and urged upon the Government to 
render all possible succour to those who have suffered in the sad 
tragedy. 

Thereafter. Members stood in silence for a short while as a mark of 
respect to the deceased. 

2. Questions 
The Question Hour having been suspended. the replies to Starred 

Question Nos. 241-260 put down in the order paper for the day 
were treated as Unstarred and their aRswers together with the 
answers to Unstarred Question Nos. 2398--2481 and 2483-2627 will 
be printed in the Official Report for the day. 

3. Statement by Prime Minister 
The Prime Minister made a statement regardiolg collision between 

4023 Kalindi Express and 2801 Purushottam Express at Firozabad 
station on Allahabad divilUan of Nwthern ,Railway on 20 August. 
1995. 

1 
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4. Papers laid on the table 
The following papers were laid on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the National Aluminium Com-
pany Limited and the Ministry of Mines for the' year 
1995-96. 

(2) A copy of the Mineral Conservation and Development 
(Amendment) Rules, 1995 (Hindi and English versions) 
published in Notification No. G.S.R. 580(E) in Gazette of 
India datcd the 4th August, 1995, under sub-section (1) of 
section 28 of the Mines and Minerals (Regulation and 
Development) Act, 1957. 

(3) A copy of the Second Supplementary Agreement (Hindi 
and English versions) entered into between the President 
of India and the Governor of West Bengal to partially 
amend the Principal Agreement dated the 9th January; 
1987· and First Supplementary Agreement dated the 
8th June, 1988 regarding maintenance and development of 
Urban Links of National Highways, under section 10 of 
the National Highways Act. 1956. 

(4) A copy of the Ministry of Surface Transport (Transport 
Wing) Development Adviser's Organisation (Group 'A' and 
Group 'B' Engineering Posts) Recruitment (Amendment) 
Rules. 1995 (Hindi and English versions) published in 
Notification No. G.S.R. 165 in Gazette of India dated the 
1 st April, 1995. issued under article 309 of the Constitu-
tion. 

(5) A copy cach of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 458 of 
the Merchant Shipping Act, 1958:-
(i) The Merchant Shipping (Tonnage Measurement of 

Ships) Amendment Rules. 1995 published in Notifica-
t ion No. G . S. R. 240 in Gazette of India dated the 
13th May, 1995. 

(ii) The Merchant Shipping (Distress and Safety Radio 
Communication) Rules, 1995 published in Notification 
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No. G.S.R. 253 in Gazette of India dated the 20th 
May, 1995. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section -619A of the 
Companies Act, 1956:-

(i) Review by the Government of the working of the Cent-
ral Inll,"ld Water Transport Corporation Limited, Calcutta 
for the year 1993-94. 

(ii) Annual Report of the Central Inland Water Transport 
Corporation Limited, Calcutta, ior the year 1993-94, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government of the working of the North 
Eastern Regional Agricultural Marketing Corporation 
Limited. Guwahati. for the year 1993-94. 

(ii) Annual Report of the North Eastern Regional Agricul-
tural Marketing Corporation Limited. Guwahati. for the 
year 1993-94. alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

5. Report or the Standing Committee on Commerce 

SHRI PA WAN KUMAR BANSAL laid on the Table the 
Fifteenth Report (Hindi and English versions) of the Department 
Related Parliamentary Standing Committee on Commerce on the 
Sick Textile Undertakings (Nationalisation) Amendment Bill, 1995 
and the Textile Undertakings (Nationalisation) Bill. 1995. 



6. Government BIU-Introduced 
The Criminal Law (Second Amendment) Bill, 1995. 

7. Discussion Under Rule 193 
Time taken: 5 Hrs. 39 Mts. 

Shri Atal Bihari Vajpayee raised a discussion on the statement 
made by the Prime Minister in the House on 21 AUpalt, 1995, 
regarding situation arising out of the train accident ncar Firozabad on 
20 August. 1995. 

The following members took part in the debatc:-
(1) Shri Somnath Chatterjee 
(2) Shri Ram Vilas Paswan 
(3) Shri Prabhu Dayal Katheria 
(4) Shri Arjun Singh 
(5) Dr. Kartikeswar Patra 
(6) Shri Chandra Shekhar 
(7) Shri Bhagwan Shankar Rawat 
(8) Shri Braja Kishore Tripathy 
(9) Shri Chandrajeet Yadav 

(IO) Smt. Geela Mukherjee 
(11) Shri P.C. Chacko 
(12) Shri P.G. Narayanan 
(13) Shri Rajveer Singh 
(14) Shri Rabi Ray 
(15) Shri A. Charles 
(16) Shri Brishin Patel 
(17) Shri Yaima Singh Yumnam 
(18) Dr. Ravi Mallu 
(19) Shri S.M. Lal Jan Basha 
(20) Shri Satya Dco Singh 
(21) Smt. Lovely Anand 



(22) Shri Basudeb Acharia 
(23) Shri Mallikarjun 
(24) Shri E. Ahamed 
Shri P. V. Narasimha Rao replied to the debate. 
Tl1t discussion WQS concluthd. 

8. GoverRillent Bill-Passed. 
The Indian Statistical Institute (Amendment) Bill. 1995 

Time taken: 49 mts. 
Discussion on the motion for conside.ration of the Bill moved by 

Shri Giridhar Gamang on the 16 August. 1995. continued. 
Shri Girdhari Lal Bhargava took part in the debate. 
Shri Giridhar Gamang replied to the debate. 
The motion for consideration was adopted and clause-by-c1ause 

l'Ollsideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Giridhar 

Gamang. 
The Illotion was adoptcd and the Bill was passed. 

l). Report· of the Business Advisory Committee 
Shri Vidyacharan Shukla presented the Fifty-fourth Report of the 

Business Advisory Committec. 
lIl. Matters Under Rule 377 

1. Shri Surya Narain Yadav raised a matter regarding need to set 
up Regional Office of Telecommunication Department at Saharsa. 
Bihar. 

2. Shri Bhawani Lal Verma raised a mattcr r.cgarding need to route 
the proposed Supcr National HighwllY No. 6 via Vilaspur. Korba 
and Champil lowns of Madhya Pradcsh. 

3. Shri Pawah Diwan raised a mattcr regardinl need to conduct a 
survey tn Chbattisgarh region of Madhya Pradesh to assess the need 
for c_lablishing Sugar Factories. 



4. Shri Amar Pal Singh raised a matter regarding need to expedite 
issue of licence for setting up of sugar mill at Maukhas in Meerut 
district. U.P. 

S. Shri Uddhab Barman raised a matter regarding need to take 
steps to promote Science and Technology Development in North East 
region. 

6. Shri Hari Kewal Prasad raised a matter regarding need to 
provide 'unemployment allowance' to unemployed youth in the 
country. 
6.04 P.M. 

(Lok Subltu adjourned till 11 A.M. on Tuesday, the 
22nd August, 1995) : 

MGIP(PLU)MRND-3205L~21.8.1995. 

R. C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proccedinp) 

Tuesday, August. 22. 1995lSravana 31, ·1917 (Saka) 

No. 389 
11 A.M. 
1. Starred QuestIons 

Starred Question Nos. 261-265 were orally answered. Replies to 
Starred Question Nos. 2~280 were laid on the Table. 

2. Unstarred QuestIons 
Replies to Unstarred Question Nos. 2628-2857 were laid on the 

Table. 
A statement by the Minister of State for Agriculture correctins the 

reply given on August 1. 1995 to Unstarred Question No. 216 
regarding Mother Dairy Milk Prices was also laid on the Table. 

3. Papers Laid on the Table 
The fo.llowing papers were laid on the Table:-
(1) A copy of the Food Corporation of India (Staff) (Second 

Amendment) Regulations. 1995 (Hindi and English versions) 
published in Notification No. E.P. 32(7)189 in Gazette of India 
dated the 19th June. 1995. under sub-section (S) of section 45 
of the Food Corporation Act. 1964. 

(2) A copy of the Sugar (Pricc Determination for 1994-95 Produc-
tion) Order. 1995 (Hindi and English venions) published in 
Notification No. G.S.R. 4S1(E)IEss.Comm.lSu,ar in Gazette 
of India dated the 27th May, 1995, under sub-sectioit" (6) of 
section 3 of the Essential Commodities. Act, 19S5. 

1 
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(3) A copy each of the foUowing Notifications (Hindi and English 
versions) under sub-section (2) of section 63 of the Wild Life 
(Protection) Act, 1972:-
(1) The Wild Life (Protection) Rules, 1995 published in. 

Notification No. G.S.R. 348(E) in Gazette of India dated 
the 18th April, 1995. 

(2) The Wild Life (Specified Plants - Conditions for Posses-
sion by Liccncee) Rules, 1995 published in Notification 
No. G.S.R. 349(E) in Gazette of India dated the 18th 
April, 1995. 

(3) The Wild Life (Specified Plant Stock Declaration) Central 
Rules, 1995 published in Notification No. G.S.R .. 3S0(E) 
in Gazette of India dated the 18th April, 1995. 

(4) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 
1956:-

(a)(i) Review by the Government of the working of the 
Gujarat Agro Industries Corporation Limited, 
Ahmedabad, for the year 1991-92. 

(ii) Annual Report of the Gujarat Agro Industries 
Corporation Limited, Ahmedabad. for the year 
1991-92, alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(b)(i) Review by the Government of the working of the 
Andhra Pradesh State Agro Industries Development 
Corporation Limited. Hyderabad, for the year 1988-
89. 

(ii) Annual Report of the Andhra Pradesh State Agro 
Industries Development Corporation Limited, 
Hyderabad, for the year 1988-89, alongwith Audited 
Accounts and comments of the ComptroUer and 
Auditor General thereon. 

(c)(i) Review by the Government of the working of the 
Haryana Agro Industries Corporation Limited, 
Chandiprh, for the year 1993-94. 
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(ii) Annual Rcport of the Haryana Apo-lndulttiel 
Corporation Umitcd. Cbandiprh. for tbe year 
1993-94, alonpith Audited Accowatl and comments 
of the Comptrollcr and Auditor GCDeral tbereoD. 

(d)(i) Review by the GovcmmCDt of the workiD, of the 
Assam Aaro-Industries- Development Corporation 
Limited, Guwabati, for the year 1983-84. 

(ii) Annual Report of the Assam A~Induatrica 
Development Corporation Limitcd, Guwabati, for 
tbe year 1983-84, alongwith Audited Accounts and 
comments of the Comptroller and Auditor Gcncral 
thereon. 

(5) Four Statements (Hindi and English versions) Ibowin, 
reasons for delay in laying the papers mcntioncd at (1) 
above. 

(6) (i) A copy of the Annual Report (Hindi and En,lisb 
versions) of the Technical Teachers Trainin, Insti· 
tute (Southern Region), Madras, for the year 1993-
94, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English vcrsions) 
by the Government of the workilll of tbe Tcchnical 
Teachers Training Institute, (Southern Re,ion), 
Madras, for the year 1993-94. 

(7) Statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (6) abovc~ 

4. Report of Public Accounts Committee 

Shri Ram Naik presented the Hundred and Sixth Report (Hindi 
and English versions) of the Public Accounts Committee on action 
taken on Fifty-Seventh Report of Public Accounts Committee (lOth 
Lok Sabha) on Outside Production - Doordarshan. 
S. Report and Minutes or Coaunittee 011 Public VaderaaJdDp 

Shri Syed Sbahabuddin presented the Forty-Third Report (Hindi 
and English versions) of the Committee on Public 
Undertakings on Mazalon Dock Limited and Minutes of tbc siltillp 
of the Committcc relating tbcreto. 
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6. Report of the CollUlllttee OD Petitions 

Shri P.O. Narayanan prcscnted the Twenty-first Report (Hindi and 
English versions) of the Committee on Petitions. 

7. Report and Minutes of Staodlnl Committee 00 Labour and Welfare 

Smt. Chandra Prabha Urs presented the Sixteenth Report (Hindi 
and English versions) of the Standing Committee on Labour and 
Welfare on the Working Journalists apd other Newspaper Employees 
(Conditions of Service) and Miscellaneous Provisions (Amendment) 
Bill, 1995 and Minutes of the sittings of the Committee thereto. 

8. Motion ReeucUoa Flfty.fourth Report of the Busloeu Advisory 
Committee 

Shri Eduardo Faleiro moved the following motion:-

"That this House do agree with the Fifth-fourth Report of the 
Business Advisory Committee presented to the House on the 
21 August, 1995." 

The motion was adopted. 

9. Matten Under Rule 377 

(1) Shri Balin Kuli raised a matter regarding need for early all 
round development of North Eastern Region. 

(2) Shri K.G. Shivappa raised a matter regarding need to SlOp 
mining operations in Uttar Kannada District, Karnataka. 

(3) Kum. Frida Topno raised a matter regarding need to provide 
more facilities at Rourkela Railway Station, Orissa. 

(4) Shri Pawan Kumar Bansal raised a matter regarding need to set 
up a science museum and planetarium at Chandigarh. 

(5) Shri Rajveer Singh raised a matter regarding need to introduce 
a new train between Kalka and Patna via Cbandigarh-Ambala-
Moradabad-Bareilly-Lucknow. 

(6) Shri Devi Bux Singh raised a matter regardinl need to open 
more Post Offices in Shuklalanj and Ganga Ghat towns of Unnao 
district (U.P.) 



s 
(7) Sbri Kadambur M.R. Janarthanan raised a matter reprclial 

need to run Nagercoil-Bombay Express tbrice a week and to 
introduce a direct train between Tuticorin and Delhi. 

(8) Shri E. Ahamed raised a matter regardin, need to sanction a 
Krishi Vigyan Kendra at Anakkayam in Malappul'lm district. Kerala. 

(Lok Sabha adjourned all.22 P.M. and re-assembled III 2.37 P.M.) 

10. The Jammu and Kubmlr Budpt-l995-96 

Time taken: S Hn. 04 Mts. 

Discussion on the Demands for Grants Nos. 1 to 27 in respe,-1 of 
the Budget for the State of Jammu and Kashmir for 1995-96, 
commenccd:-

The following Members took part in the debate:-

(1) Shri Atal Bihari Vajpayee 
(2) Shri Umrao Singh 
(3) Shri Somnath Chatterjee 
(4) Shri Mohan Rawale 
(5) Shri Sriballav Panigrahi 
(6) Prof. Prem Dhumal 
(7) Shri Indrajit Gupta 
(8) Shri Chandrajeet Yadav 
(9) Shri P.G. Narayanan 

(10) Shri Arjun Singh 
(11) Shri Chitta Basu 
(12) Shri Mani Shankar Aiyar 
(13) Shri Pramothes Mukherjee 
(14) Shri Yaima Singh Yumnam 
(15) Shri E. Ahamed 
(16) Shri Inder Jit 
(17) Shri Rajendra Kumar Sharma 
(18) Shri Hanan Mollah 

Shri S.B. Chavan also spoke. 

Shri M.V. Chandrashekhar Murthy replied to the debate. 

All the Demands for Grants Nos. 1 to 27 (both Revenue Account 
and Capital Account) in respect of the Budaet for the State of 
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Jammu and Kashmir for 1995-96 for the amoulUS showa in the fourth 
column of the printed list of D~mands for Grants were voted in full. 
11. Government Bm--lDtroduced 

Tht Jammu and Kashmir Appropriation (No.2) BiU, 1995. 
12. Government Bill-Passed 

Tht Jammu and Kashmir Appropriation (No.2) BiU, 1995. 
The motion for consideration, moved by Sbri M.V. Chandrasbekhar 

Murthy was adopted and clause-by-clausc consideration of the Bill 
was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

Chandrashekhar Murthy. 
The motion was adopted and the Bill was passed. 

13. Stlltement by Minister 
The Minister of State of the Ministry of Coal made a s~atement 

regarding accident involving death of six persons on the 21st August, 
1995 on the road loading to the Administrative Building of Dugda 
Coal Washery of Bharat Coking Coal Limited at Dhanbad. 
7.48 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd August, 
1995) 

MGIP(PlU)MRND-3248l.S-22.8.1895, 

R.C. BHARDWAJ, 
Secretary-Gtntral. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, August, 23, 1995IBhadra 1, 1917 (Saka) 

No. 390 
11 A.M. 
1. Questions 

Due to interruptions in the House, Starred Questions could Dot be 
called for oral answer. Starred Question Nos. 281-300 put down in 
the Order paper for the day were, therefore, treated as Unstarrcd 
and their answers together with the answ,ers to the Uostarred 
Question Nos. 28S~306S will be printed in the Official Report for 
the day. 

A statement by the Minister of State for Defence correcting the 
reply given on August 2, 1995 to Unstarred Question No. 496 
regarding Naval Academy was also laid on the Table. 

(Due to interruptions in the House, Lok Sabha adjourned Dr 11.09 
A.M. and re-assembled at 1.00 P.M.) 

(Due to continued interruptions in the House, Lok Sablul adjourned 
at 1.08 P.M. and re-assembled at 2.30 P.M.) 

2. Motion-Adopted 

Shri Ram Vilas Paswan moved the following motion:-

"That this House urges upon the Government to take action 00 
the Vohra Committee Report regarding criminalisation of 
politics without any delay." 
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The following members took part in the debate:-
(1) Shri Salman Khursheed 
(2) Shri Jaswant Singh 
(3) Shri Arjun Singh 
(4) Shri Pawan Kumar Bansal 
(5) Shri Somnath Chatterjee 
(6) Shri Sudhir Sawant 
(7) Prof. Ram Kapse 
(8) Shri Indrajit Gupta 
(9) Shri Kirip Chaliha 

(10) Prof. (Dr.) S.P. Yadav 
(11) Shri Rabi Ray 
(12) Shri K.P. Reddaiah Yadav 
(13) Shri A. Ashokaraj 
(14) Shri Sobhanadreeswara Rao Vadde 
(15) Shri Dattatraya Bandaru 
(16) Shri Sharad Dighe 
(17) Smt. Suseela Gopalan 
(18) Smt. Geeta Mukherjee 
(19) Shri Chitta Basu 
(20) Shri Amar Pal Singh 
(21) Shri Hari Kishore Singh 
(22) Shri S.B. Chavan 

Shri Ram Vilas Paswan replied to the debate. 
The motion was adopted. 

3. Papers Laid on the Table 
The following pap~s were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions):-
(1) Memorandum of Understanding between the Computer 

Maintenance Corporation Limited and the Department of 
Electronics for the year 1995-96. 

(2) Memorandum of Understanding bet'.veen tbe ET and T 
Corporation Limited and the Department of Electronics for 
the year 1995-96. 



3 

(2) A copy of tbe One Hundred Fifty-First Report (Hindi and 
English versions) of Law Commission on Admiralty Jurisdic-
tion, 1994. 

(3) A copy of the One Hundred Fifty-Third Report (Hindi and 
English versions) of Law Commission on Inter-Country Adop-
tion. 1994. I 

(4) A copy each of the following Notification (Hindi and English 
versions) under sub-section (5) of section 396 of the Companies 
Act. 1956:-

(i) The Gluconate India Limited, Indian Health Pharmaceu-
tical Limited and Gluconate Health Limited Amalgama-
tion Order, 1994 published in Notification No. S.O. 
73(£) in Gazette of India dated the 1st February, 1995. 

(ii) S.D. 698(£) published in Gazette of India dated the 2nd 
August. 1995 making certain amendments in the Notifica-
tion No. S.O. 73(£) dated the 1st February, 1995. 

(5) A copy each of the following Notifications (Hindi and Englisb 
versions) under sub-section (3) of section 641 of the Companies 
Act. 1956:-

(i) G.S.R. 388(E) published in Gazette of India dated the 
15th May, 1995 making certain amendments in Schedule 
VI to the Companies Act, 1956. 

(ii) G.S.R. 389(£) published in Gazette of India dated tbe 
15th May, 1995 making certain amendments in the 
Schedule V to the Companies Act, 1956. 

(iii) S.D. 565(£) published in Gazette of India dated the 21st 
June. 1995 making certain amendments in the SChedule X 
to the Companies Act. 1956. 

(6) A copy each of the following Notifications (Hindi and Englisb 
versions) under sub-section (3) of section 642 of the Companies 
Act, 1956:-

(i) The Companies (Issue of Share Certificates) Amendment 
Rules. 1995 published in Notification No. G.S.R. 423(E) 
in Gazette of India dated the 26th May, 1995. 
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(ii) The Companies Central Government's General Rules 
(Second Amendment) Rules, 1995 published in Notifica-
tion No. G.S.R. 424(E) in Gazette of India dated the 
26th May, 1995. 

(7) A copy of the High Court Judges (Travelling Allowance) 
Amendment Rules, 1995 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 385(E) in Gazette of India 
dated the 10th May, 1995, under sub-section (3) of section 24 
of the High Court Judges (Conditions of Service) Act, 1954. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Constitutional and Par-
liamentary Studies, New Delhi, for the year 1993-94, 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
Institute of Constitutional and Parliamentary Studies, 
New Delhi, for the year 1993-94. 

(9) Statement (Hindi and English versions) showing reason for 
delay in laying the papers mentioned at (8) above. 

(10) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(1) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regulations, 1995 published in 
Notification No. G.S.R. 319(E) in Gazette of India dated the 
31st March, 1995. 

(2) The Indian Police Service (Fixation of Cadre Strength) Third 
Amendment Regulations, 1995 published in Notification No. 
G.S.R. 320(E) in Gazette of India da~ed the 31st March, 
1995. 

(3) The Indian Forest ·Service (Fixation of Cadre Strength) 
Amendment Regulations, 1995 published in Notification No. 
G.S.R. 321(E) in Gazette of India dated the 31st March. 
1995. 
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(4) The Indian Forest Service (Pay) Amendment Rules. 1995 
published in Notification No. G.S.R. 277 in Ga:.:ette of India 
dated the 10th June. 1995. 

(5) The Indian Forest Service (Fixation of Cadre Strength) Sec-
ond Amendment Regulations. 1995 published in Notification 
No. G.S.R. 278 in Gazette of India dated the 10th June. 
1995. 

(6) G.S.R. 294 published in Gazette of India dated the 24th June. 
1995 containing corrigendum to Notification No. G.S.R. 91 
dated the 4th March. 1995. 

11. A copy each of the following §tatements (Hindi and English 
versions) showing action taken by the Government on various 
assurances. promises and undertakings given by the Ministers during 
the various sessions of Eighth. Ninth and Tenth Lok Sahha:-

(I) Statement No. XLI 
(2) Statement No. XXXIX 
(3) Statement No. XXXII 
(4) Statement No. XXVII 
(5) Statement No. XXV 
(6) Statement No. XX 
(7) Statement No. XIX 
(8) Statement No. XV 
(9) Statement No. XIV 

(10) Statement No. XII 
(11) Statement No. VII 
(12) Statement No. V 
(13) Statement No. III 

Tenth Session. 19KII \. 
Eleventh Sellnon. 1'1l1li J 
Third Se~sion. 1990 } 
Sixth Session. 1990 
Third Session. 1992 
Fifth Session. 1992 
Sixth Sesson. IW3 
Seventh Session. 1993 
Eil!hth Ses~ion. 1993 
Ninth Session. IW~ 
Eleventh Session. IW~ 
Twelfth Session. 199~ 
Thirteenth Session. 1995, 

EIghth 
l.lI< Sahl", 
Ninth 
Lnk S"hha 

T~nth 

Lnk S"hllil 

(12) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 3 of the Agricul-
tural Produce (Grading and Marking) Act. 1937:-

(i) The Fat Spread Grading and Marking Rules. 11)94 
published in Notification No. G.S.R. 186 in Gazette of 
India dated the 15th April. 1995. 

(ii) The Essential Oils Grading and Marking Rules. IIJ<)3 
published in Notification No. G .S. R. 259 in Gazette of 
India dated the 27th May. 1995. 
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(13) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956 read 
with clause (c) (iv) of the Proclamation dated the 18th July, 
1990. issued by the President in relation to the State of Jammu 
and Kashmir:-

(i) Review. by the Government of the working of the Jammu 
and Kashmir Horticultural Produce Marketing and Pro-
cessing Corporation Limited, Srinagar. for the year 1986-
87. 

(ii) Annual Report of the Jammu and Kashmir Horticultural 
Produce Marketing and Processing Corporation Limited, 
Srinagar. for the year 1986-87, alongwith Audited 
Accounts and Comments of the Comptroller and Auditor 
General thereon. 

(14) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

15. A Statement (Hindi and English versions) correcting the reply 
given on 31 May. 1995 to Unstarred Question No. 8020 by 
Dr. A.K. Patel and Shri Syed Shabaduddin regarding trans-
plantation of Kidney and giving reasons for delay in ·cotrecting 
the reply. 

(16) A copy of the Prevention of Food Adulteration (2nd Amend-
ment) Rules. 1995 (Hindi and English versions) published in 
Notification No. G.S.R. 106(E) in Gazette of India dated the 
22nd February. 1994, under sub-section (2) of section 23 of 
the Prevention of food Adulteration Act. 1954. 

(17) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

4. Messaae from Rajya Sabba 

Secretary-General reported the following Message from Rajya 
Sabha:-

(1) That at its sitting held on the 22nd August. 1995. Rajya Sabha 
passed the Sixth Schedule to the Constitution (Amendment) 
Bill. 1995. 
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(2) That at its sitting held on the 22nd August. 1995. Rajya Sabha 
passed in accordance with the provisions of article 368 of the 
Constitution of India. the Constitution (Eighty-first Amend-
ment) Bill. 1995. 

5. Bills Passed by Rajya Sabha-Laid on the Tahle 

(1) The Sixth Schedule to the constitution (Amendment) Bill. 
1995. 

(2) The Constitution (Eighty-first Amendment) Bill. 1995. 

6. Report or the Committee on Private Members' Bills and Resolu-
tions 

SHRI S. MALLIKARJUNAIAH to presented the Forty-fifth 
Report (Hindi and English Versions) of the Committee on Private 
Members' Bills and Resolutions. 

7. Matters under Rule 377 

(1) Shri P.P. Kalia Perumal raised a matter regarding need to take 
measures to remove the existing laeunne in the Revnmped public 
Distribution System particularly in Tamil Nadu. 

(2) Shri Prithviraj D. Chavan raised a matter regarding need for 
construction of under sub-ways at Umbraj. Karad. Peth and Kameri 
on Natinal Highway No.4. Maharashtra. 

(3) Shri Sriballav Panigrahi raised a matter regading need to 
review the decision of Government to close down the Henvy Wnter 
Plant at Talcher. Orissa and revamp it. 

11.23 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday. the 24th August. 

1995) 

R.C. BHARDWAJ. 
S(crtfory-Gtntrtll. 

MGIP(PLU)MRN~S9LS-23-8-gs. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday. August, 24, 1995IBhadra 2, 1917 (Saka) 

No. 391 

11 A.M. 

1. Starred Questions 

Starred Question Nos. 301-305 were orally answered. Replies to 
Starred Question Nos. 306-320 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 3066-3295 were laid on the 
Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the National Commission for Minorities (Salaries 
and allowances and Conditions of Service of Chairperson and 
Members) Rules. 1995 (Hindi and English versions) published 
~n Notification No. G.S.R. 55I(E) in Gazette of India dated 
the 17th July. 1995. under sub-section (3) of section 15 of the 
National Commission for Minorities Act, 1992. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

(1) The Indian Telegraph (Second Amendment) Rules, 1995 
published in Notification No. G~S.R. 348 in Gazette of India 
dated the 22nd July, 1995. 
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(2) The Indian Telegraph (First Amendment) Rules, 1995 
published in Notification No. G.S.R. 516(E) in Gazette of 
India dated the 23rd June, 1995. 

(3) A copy of the Memorandum (Hindi and English versions) of 
Understanding between the Water and Power Consultancy 
Services (India) Limited and the Ministry of Water Resources 
for the year 1995-96. 

4. Mea ... froID Rajya Sabba 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 23rd August, 1995 Rajya Sabha agreed without 
any amendment to the Indian Statistical Institute (Amendment) Bill, 
1995, passed by the Lok Sabha on the 21st August, 1995. 

5. Report of PubUc Accounts Committee 

Shri Ram Naik presented the Hundred and Eighth Report (Hindi 
and English versions) of the Public Accounts Committee on action 
taken on Sixth Report of Public Accounts Committee (10th Lok 
Sabha) on Madras Port Trust. 

6. Report of COlDIDittee on Public Undertaklnls 

Sqn. Ldr. Kamal Chaudhary presented the Forty-fourth Report 
(Hindi and EnaJish versions) of the Committee on Public 
Undertakings on Action Taken by Government on the 
recommendations contained in their Thirty-third Report (Tenth Lok 
Sabha) on Indian Airlines-Under Utilisation of Fleet; Idle wages to 
Flyin, Crew; Avoidable payment on leased Aircraft; Wasteful 
expenditure on trainin. of pilots; and Delay in commissioning of Jet 
Engine Shop. 

7. Report 01 tbe Committee on Petitions 

Shri P.O. NUlyanan presented the Twenty-second Report (Hindi 
and Enllish versions) of the Committee on Petitions. 

8. Report of Joint Committee on Offtces of Pront 

Shri Chiranji Lal Shuma presented the Ninth Report (Hindi and 
English versions) of the Joint Committee on Offices of Profit. 
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9. Report of tbe Committee on Subordinate LeaUlatloa 

Shri Dhananjaya Kumar presented the Twentieth Report (Hindi 
and English versions) of the Committee on Subordinate Le,wation. 

10. Report and Minutes or the Committee on P.~n Laid on the 
Table 

Shri Narain Singh Chaudhari presented the Eiebteentb Report 
(Hindi and English versions) of the Committee on Papers Laid on 
the Table and Minutes of sittings of the Committee relating thereto. 

11. Report of the Railway Convention Committee 

Shri M. Baga Reddy presented the Tenth Report (Hindi and 
English versions) of the Railway Convention Committee on 
'Progress of Modernisation Programme in Railways including Energy 
Conservation Measures' alongwith Minutes relating thereto. 

12. Report of Standing Committee on Defence 

Shri Indrajit Gupta presented the Fifth Report (Hindi and English 
versions) of the Standing Committee on Defence on Defence 
Research and Development-Major Projects. 

13. Report of the Standing Committee on Science and Tedmolou. 
Environment and Forests 

Prof. Radhika Ranjan Pramanik laid on the table a copy (Hindi 
and English versions) of the Twenty-ninth Report of the Standing 
Committee on Sciencc and Technology, Environment and Forests on 
the Water (Prevention and Control of Pollution) Cess (Amendment) 
Bill. 1995. 

14. Eviden('e Tendered before the Standln, Commlttft on Science 
and Tecbnology, Environment lind Foresu 

Prof. Radhika Ranjan Pramanik laid on the Table a copy of tbe 
Evidence tendered before the Department-related Parliamentary 
Standing Committee on Science and Technology. Environment and 
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Forests on the Water (Prevention and Control of Pollution) Cess 
(Amendment) Bill, 1995. 

15. Sta ...... t by MlDlater 

The Minister of State in the Ministry of Welfare made a statement 
re,ardin, the on ,oing practice of carrying night soil as head load by 
scavanaers in the country. 

16. Matters Under Rule 377 

(1) Dr. Kartikeswar Patra raised a matter regarding need to 
sanction ladidaha Irrigation Project in Mangovindapur in Mayurbhanj 
district, Orilla. 

(2) Shri K.H. Muniyappa raised a matter regarding need to fix 
price of silk cocoon at Rs. 1501- per kg. 

(3) Shri Mullappally Ramachandran raised a matter reg"· Jing need 
to open a Regional Provident Fund Office at Cannanore. Kerala. 

(4) Shri Sivaji Patnaik raised a matter regarding need to include 
Saara and Khatia sects in Orissa in the ST/SC lists. 

(5) Shri N. Dennis raised a matter regarding need to re-construct 
the old bridge at Kuzhithurai across the Thamparavarani river on the 
Trivandrum-Kanyakumari National Highway. 

(6) Prof. Rasa Singh Rawat raised a matter regarding need to 
connect Ajmer in Rajasthan by air. 

(7) Smt. Dhavna Chikhalia raised a matter regarding need to take 
concrete steps to check increasing incidents of atrocities on women. 

(8) Dr. (Prof.) S.P. Yadav raised matter regarding need to provide 
funds for the overall development of Sambhal. distt. Moradabad -
U.P. 

(9) Smt. Geeta Mukherjee raised a matter regarding need to give 
o:arly clearance to project for flood control of Keleghai river in 
Midnapur district, West Bengal. 
(Lok Sablul adjourned at 1.47 P.M. and re-assembled at 2.56 P.M.) 
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0 17. Statutory Resolutions - Negatived 

Time taken: 4 Hrs. 09 Mts. 

Shri Ram Naik moved the following Resolutions:-

(1) "That this House disapproves of the Sick Textile 
Undertakings (Nationalisation) Amendment Ordinance, 
1995 (No.7 of 1995) promulgated by the President on 
June 27, 1995." 

(2) "That this House disapproves of the Textile Undertakings 
(Nationalisation) Ordinance, 1995 (No. 6 of 1995) 
promulgated by the President on June 27, 1995." 

Both the Resolutions were negatived after discussion as indicated 
in para 18 below. 

·18. Government Bills - Passed 

(1) The Sick Textile Undertakings (Nationalisation) Amendment. 
Bill. 1995. 

(2) The Textile Undertakings (Nationalisation) Bill. 1995. 

The motions for consideration of the above Bills were moved by 
Shri G. Venkat Swamy. 

The f(tHawing Members took part in the combined debate on the 
Resolutions vide para 17 above and motions for consideration of the 
Bills:-

(1) Shri Harin Pathak 
(2) Shri Sharad Dighe 
(3) Shri Tarit Baran Topdar 
(4) Shri Ram Kripal Yadav 
(5) Shri Syed Shahabuddin 
(6) Shri Mohan Rawale 
(7) Shri Bhogendra Jha 
(8) Shri Datta Raghobaji Meghe 
(9) Shri Kadambur M.R. Janardhanan 

(10) Smt. Saroj Dubey 

o DiscUSICd IOlelher. 
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(11) Dr. Satyanarayan Jatiya 
(12) Shri Ramchandra Marotrao Ghangare 
(13) Shri Sobhanadreeswara Rao Vadde 

Shri G. Venkat Swamy replied to the debate. 
Shri Ram Naik spoke (by way of reply to his Statutory 

Resolutions) . 
(1) The motion for consideration of the Sick Textile Undertakings 

(Nationalisation) Amendment Bill, 1995, was adopted and 
Clause-by-Clause consid·eration of the Bill was taken up. 

Clause 2 and 3 were adopted as amended. 
An Amendment for insertion of New Clause 4 was adopted. 
New Clause 4 was also adopted. 
Clause 1 was adopted as amended. 
The Enacting Formula and the Long title were also adopted. 
The motion that the Bill, as amended, be passed. was moved by 

Shri G. Venkat Swamy. 
The motion was adopted and the Bill, as amended, was passed. 
(2) The motion for consideration of the Textile Undertakings 

(Nationalisation) Bill. 1995. was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clauses 4 was adopted as amended. 
Clause 5 to 8 were adopted. 
Clause 9 was adopted' as amended. 
Clause 10 was adopted. 
Clause 11 was adopted as amended. 
Clauses 12 to 18 were adopted. 
Clause 19 was adopted as amended. 
Clause 20 was adopted. 
Clause 21 was adopted as amended. 
Clause 22 was adopted. 
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Clause 23 was adopted as amended. 
Clauses 24 to 27 were adopted. 
Clause 28 was adopted as amended. 
Clause 29 was adopted. 
Clause 30 was adopted as amended. 
Clauses 31 to 36 were adopted. 
Clause 37 was adopted as amended. 
An Amendment for insertion of New Clause 38 was adopted. 
New Clause 38 was also adopted. 
The First and Second Schedules were adopted. 
Clause 1, the Enacting Formula. the Preamble and the Long Title 

were also adopted. 
The motion that the Bill. as amended, be passed, was moved by 

Shri G. Venkat Swamy. 
The motion was adopted and the Bill, as amended. was passed. 
7.20 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 25th August, 

1995). 

MGIP(PLU)MRND-329OI..S-24.()8-1895. 

R. C. BHARDWAJ, 
Secretary-General. 



LOI[ SAlIBA 

BULLETIN-PART I 
(Brief Record of ProcICccti .... > 

Friday, Au,ust 25, 1995IBUdra 3, 1917 (Saka) 

No. )Q 
11.02 A.M. 
1. Starred QuestloDi 

Starred Question Nos. 321. 324 aod 326 were orally aaawered. 
Replies to Starred Question Nos. 322, 323, 325 lad 327-340 were 
laid on tbe Table. 
2. Unstarred QuestiODI 

Replies to Unstarrcd Question Nos. 3296-3'25 were laid on tbe 
Table. 
3. SubmlssioD by Memben RepnUq ........... Ia the 

Investia:atioDJ Into RaJlv Gaadbl 4 .......... Cue 
The following members made submissions rc,ardin, proarcss made 

in the investigations into Rajiv Gandhi assassination cue:-
1. Shri Arjun Singh 
2. Shri Somnath Chatterjee 
3. Shri Sharad Yadav 
4. Shri Jaswant Singh 
5. Shri Rajesh Pilot 
6.Shri P. G. Narayanan 
7. Shri Lokanath Choudhury 
8. Shri Chandrajeet Yadav 
9. Shri P. Chidambaram 

10. Shri Lal Krishna Advani 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hiadi lad En&lish 

versions) of the Indira Gandhi Rashtriya Urla Atadcmi, 
Fursatganj. for the year 1993-94, aloapitb Audited 
Accounts. 

(ii) Statement (Hindi and Enalisb versions) reprdiaa Review 
by the Government of the wortina of the Iadira Oandhi 
Ruhtriya Uran AUdcmi, Funatpaj, tor tile yar 1993-
94. 

(2) Statcmcllt (Hindi and Ea,lish venions) Ihowina reMOIIJ for 
delay in laying the papen mentioned al (1) above. 

1 
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(3) A copy of the National Airports Authority (Employees 
Contributory Provident Fund and Family Pension Fund) 
Regulations, 1994, (Hindi and English versions) published in 
Notification No. SEC.9.2.4 in Gazette of India dated the 
24th January, 1995, under section 40 of the National Airports 
Authority Act, 1985. 

(4) (i) A copy of the Annual Report (Hindi and Enalisb 
versions) of the Indian Airlines, for the year 1993-94, 
under sub-section (2) of section 37 of the Air 
Corporations Act, 1953. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the Indian Airlines 
for the year 1993-94. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Airlines for the year 1993-94, 
together with Audit Report thereon, under sub-section 
(4) of section 15 of the Air Corporations Act, 1953. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Cotton Corporation of India and 
the Ministry of Textiles for the year 1995-96. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the working of the Birds 
Jute and Exports Limited, Calcutta, for the year 1993-94. 

(ii) Annual Report of the Birds Jute and Exports Limited, 
Calcutta, for. the year 1993-94, alongwitb Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(8) Statement (Hindi and English versions) sbowinl reuoOl for 
delay in laying tbe papers mentioned at (7) above. 



(9) (i) A copy of the Annual Report (Hindi and EaaJjsb 
v~rsions) of the Indian Jute Industries' Research 
Association, Calcutta, for the year 1993-94, alonpith 
Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Indian Jute 
Industries Research Association, Calcutta, for the year. 
1993-94. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Labour Institute, Noida, for tho 
year 1992·93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Labour 
Institute, Noida, for the year 1992-93. 

(12) Statement (Hindi and English versions) showing reasom for 
delay in laying the pape" mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Federation of Indian Export 
Organisations, New Delhi, for the year 1993-94, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Federation of 
Indian Export Organisations, New Delhi, for the year 
1993-94. 

(14) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(IS) A copy of the Tea (Distribution and Export) Control 
(Amendment) Order, 1995 (Hindi and English versions) 
published in Notification No. S.O. 616(E) published iD 
Gazette of India dated the 7th July, 1995, issued under sub-
section (3) and (S) of section 30 of the Tea Act, 19S3. 
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(16) (i) A copy of the Annual Report (Hindi and Enpish 
versions) of the Tobacco Board, Guntur, for the year 
1993-94, alongwith Audited Accounts. 

(ii) A copy of the. Review (Hindi and EnaUah vcrsioDl) by 
the Government of the workin, of the Tobac:c:o Board, 
Guntur, for the year 1993-94. 

(17) Statement (Hindi and English versions) shoWI reasons for 
delay in laying the papers mentioned at (16) above. 

(18) A copy of the Annual Report (Hindi and EnJtisb versions) of 
the Export Inspection Council and Export IDipection 
Aacncies (Volume-II)- for the year 1993-94, alonpith 
Audited Accounts. 

(19) Statement (Hindi and Enalisb versioos) Ibowin. reuoos for 
delay in layin, the papers mentioned at (18) above. 

(20) A copy each of tbe foUowin, Annual Reports and Accounts 
(Hindi and Enalish versions) of tbe Reponal Rural Banks for 
the year ended on the 31st March, 1994, to,ether with 
Auditor', Report thereon:-
(i) Sravutbi Gramin Bank, Bahraich (U.P.) 

(ii) Mewar Aancbalik Gramin Bank, Udaipur (Rajasthan) 
(iii) Yavatmal Gramin Bank, Yavatmal (Maharashtra) 
(iv) lamuna Gramin Bank, Aara (U.P.) 
(v) Pragjyotish GaonUa Bank, Nalbari (Assam) 

(vi) Pandyan Grama Bank. Sattur (Tamil Nadu) 
(vii) Sri Rama Gramccoa Bank, Nizamabad (A.P.) 
(viii) Nalanda Gramin Bank, Bihanbarif (Bihar) 

(ia) Vidilha Bhopal Kshetriya Gramin Bank, Vidisba (M.P.) 
(x) Mizoram Rural Bank, Aizwal (Mizoram) 

-AiI-a(V.':.), I I ~~ Eapon ... ~D Couacil .... e... 1 •• ,Iw. AJencies 
.. - .. die 11_ 011 Ihc 26th NIY, 1995. 
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(Ii) Ambala Kurubbetra Gnmia Bank. Ambala City 
(Hary .... ) 

(xii) Kukadurp Gramecaa Bank. GudMda (A.P.) 
(xiii) OUIJ&OD Gramin Bank. H.O. Ourpoa. (HarJaaa) 
(xiv) Saran Kshetriya Gramin Bank. Cbapn (Bihar). 
(xv) Balaorc Gramya Bank, Baluorc (Orilla) 
(xvi) Devi Patan Ksbetriya Gramin Bank. Goada (V.P.) 

(xvii) Surendranapr Bhavna.ar Oramia Bank. Sureadraaapr 
(Gujarat) 

(nili) Netnvati Gnmeena Bank, MlDJalorc (ICarnataka) 
(xix) Sbahjahanpur Ksbetriya Gramia Bank, Sbabjabanpur 

(U.P.) 
(21) A copy of tbe Coinage (Standard Weipt ud Remedy of 

Commemontive Coin of One Rupee contaiDiq Iron 82 
percent and Chromium 18 percent coined for "8th World 
Tamil Conference 1995") Rules, 1995 (Hindi ud En,lish 
versions) published in Notification No. G.S.R. 386(E) in 
Gazette of India dated the 12th May, 1995, under lUb-section 
(3) of section 21 or the Coina,e Act, 1906. 

(22) A copy of the Service Tax (Amendment) Ruica, 1995 (Hindi 
and English versions) published in Notification No. G.S.R. 
524(E) in Gazette of India dated the 28th JUDe, 1995. under 
sub-scction (4) of section 94 of the F"aaance Act, 1994, 
together with an explanatory memorandum. 

(23) A copy each of the followin. Notificatioaa (Hindi ud EnaJisb 
versions) under section 296 of the locolDO-tu Act, 1961:-
(i) The Income-Tax (Fourth Amendmeat) Rwes, 1995 

publisbed in Notification No. S.O. 460(£) ia Gazette of 
India dated the 23rct-May. 1995. 

(ii) The Income-Tax (Fifth AmendmcDt) Rub, 1995 
published in Notification No. S.O. 497(£) in Gazette of 
India dated the 2nd JUDe. 1995. 

(iii) The IDcome-Tu (Teath AmeDdlDeilt) Rules. 1995 
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published in Notification No. S.O.· '636(E) in Gazette of 
India dated the 12th July, 1995. 

(iv) The Income-tax (Thirteenth Amendment) Rules, 1995 
published in Notification No. S.O. 644(E) in Gazette of 
India dated the 19th July, 1995. 

(v) The Income-tax (Sixth Amendment) Rules, 1995 published 
in Notification No. S.O. 611(E) in Gazette of India dated 
the 5th July, 1995. 

(vi) The Income-tax (Ninth Amendment) Rules, 1995 
published in Notification No. S.O. 634(E) in Gazette of 
India dated the 12th July, 1995. 

(vii) The Income-tax (Fourteenth Amendment) Rules, 1995 
published in Notification No. S.O. 667(E) in Gazette of 
India dated the 25th July, 1995. 

(24) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 458(E) published in Gazette of India dated the 

30th May, 1995 together with an explanatory memorandum 
regarding exemption to goods specified in the notification 
when imported into India from the whole of the basic and 
additional duties of customs leviable thereon, subject to 
certain conditions. 

(ii) O.S.R. 474(E) published in Gazette of India dated the 2nd 
June, 1995 together with an explanatory memorandum 
making certain amendments in the Notification No. 1041 
93-Cus., dated the 16th March, 1993. 

(iii) G .S.R. 47S(E) published in Gazette of India dated the 2nd 
June, 1995 together with' an explanatory memorandum 
regarding exemption to materials imported into India 
against Special Value Based Advance Licence for the 
export of readymade garments from the whole of the basic 
and additional duties of Customs leviable thereon, subject 
to certain conditions. 

(iv) O.S.R. 476(E) published in Gazette of India dated the 
2nd June, 1995 together with an explanatory memorandum 



regarding exemption to materials imported alainst a 
Special Value Based Advance Licence for the export of 
readymade IUDlCDtI in terms of Export and Import Policy 
from the wbole of the basic and additional duties of 
customs leviable thercon, subject to certain conditions. 

(v) G.S.R. 478(E) published in Gazette of India dated the 
5tb June, 1995 to,etber with an explanatory memorandum 
makin, certain amendments in certain Notifications 
mentioned therein. 

(vi) G.S.R. 479(E) published in Gazette of India dated the 
5th June, 1995 to,ether with an explanatory memorandum 
making certain amendments in the Notification No. 161/ 
92-Cus., dated the 20tb April, 1992. 

(vii) G.S.R. 480(E) published in Gazette of India dated the 
5th June, 1995 together with an explanatory memorandum 
regarding exemption to certain specified loods from 10 
mucb of tbe duty of customs leviable thereon as it in 
excess of the amount calculated at the rate of 15 percent 
Ad-valorem and whole of the additional duty of customs 
leviable thereon with certain conditions. 

(viii) G.S. R. 481(E) published in Gazette of India dated the 
5th June, 1995 together with an explanatory memorandum 
regarding exemption to specified goods from the whole of 
the basic and additional duties of customs leviable thereon, 
subject to certain conditions. 

(ix) G.S.R. 489(E) published in Gazette of India dated the 
-8th June, 1995 together with an explanatory memorandum 
making certain amendments to Notification No. 13181-
Cus., dated the 9th February, 1981. 

(x) The Customs Valuation (Determination of Price of 
Imported Goods) Amendment Rules, 1995 published in 
Notification No. G.S.R. 358(E) in Gazette of India dated 
the 24th April, 1995 tOlether with an explanatory 
memoraadum. 

(xi) S.O. 475(E) published in Gazette of India dated the 
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30th May, 1995 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vicc-
VCIU, for the purposes of assessment of imports. 

(Iii) S.O. 476(E) publisbed in Gazette of India dated the 
30th May, 1995 together with an explanatory memorandum 
re,udin, revised rates of exchan,e for conversion of 
certain foreign currencies into Indian currency or vice-
vena for the purposes of asessment of exports. 

(xiii) S.O. S86(E) published in Gazette of India dated the 
28th June, 1995 to,ether with an explanatory 
memoraadum reprdin, revised rates of exchan,e for 
coavenioa of certain foreign currencies into Indian 
cuneacy or ric:e-VCn.1 for the purposes of usessment of 
imports. 

(xiv) S.O. S87(E) published in Gazette of India dated the 
28th May. 1995 toptber with an explanatory memorandum 
reprdiaa rniIed rata of exchange for conversion of 
certaia foreip earreaciel into Indian currency or vice-
vel'll for die parposes of useument of exports. 

(xv) G.S.R. 366(E) pablilbed ia Gazette of India dated the 
27th April. 1995 fOIetber with an explanatory 
memoraadum ICCkiaa to estead the concessional rate of 
customs duty of 25 peRC" to specified type of copper clad 
Iamiaatea. 

(xvi) G.S.R. 367(E) pablilbed ia Gueue of India dated the 
27th April, 1995 ...... witb an explanatory 
memorandum ICCkiDs to atead the concessional rate of 
customs duty of 15 perce.. to specified inputs used for 
manufacture of .pedfied eIectroak components. 

(xvii) G.S.R. 373(E) published ia Gueue of ladia dated the 1st 
May, 1995 to,ether with aa explaaatory memorundum 
making certain amendments ia tbe Notification No. 49;1)5-
Cus., dated the 16th March, 1995. 

(xviii) G.S.R. 387(E) published in Gazette of Jadiadated the 
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12th May, 1995 together with an explanatory memorandum 
makin. certain amendments in the Notification No. 8JI9O.. 
Cus., dated the 20th March, 1990. 

(xix) The Customs Tariff (Determination of Origin of Goods 
under the Bankok Agreement) Amendment Rules, 1995 
published in Notification No. G.S.R. 41S(E) in Gazette of 
India dated the 22nd May, 1995, together with an 
explanatory memorandum. 

(xx) G.S.R. 416(E) published in Gazette of India dated the 
22nd May, 1995 together with an explanatory 
memorandum making certain amendments in the 
notification No. 236189-Cus .• dated the lst September, 
1989. 

(xxi) G.S.R. 428(E) published in Gazette of India dated the 
26th May. 1995 together with an explanatory memorandum 
seeking to replace the world 'Commissioner' for the world 
'Collector' in 145 notifications of Customs consequest to 
enactment of the Finance Bill, 1995. 

(xxii) G.S.R. 429(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory memorandum 
making certain amendments in the Notification No. 43195-
Cus., dated the 16th March. 1995. 

(xxiii) G.S.R. 430 (E) published in Gazette of India dated the 
. 26th May, 1995 together with an explanatory memorandum 
rescinding the three nolifications mentioned therein. 

(xxiv) G.S.R. 484 (E) published in Gazette of India dated the 
6th June, 1995 together with an explanatory memorandum 
making certain amendments in the Notification No. 1041 
86-Cus., dated the 17th February, 1986. 

(xxv) G.S.R. 486 (E) published in Gazette of India dated the 
7th June, 1995 together with an explanatory memorandum 
makina certain amendments in the Notification No. 73194-
Cus, dated the lst March, 1994. 

(xxvi) G.S.R. 409 (E) published in Gazette of India dated the 
18th May, 1995 together with an explanatory memorandum 
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'. regarding exemption to specified lifesaving drup (including 
diagnostic text kits) from tbe basic and additional customs 
duties. 

(xxvii) G.S.R. 410 (E) published in Gazette of India dated the 
18th May, 1995 together with an explanatory memorandum 
regarding exemption to goods specified in the Notification 
from the wbole of tbe basic and additional duties of 
customs, leviable tbereon subject to certain conditions. 

(xxviii) G.S.R. 411 (E) publisbed in Gazette of India dated the 
18tb May, 1995 together with an explanatory memorandum 
seeking to amend certain notifications so as to inler-alilJ 
prescribe concessional rate of customs duty on specified 
goods. 

(xxix) G.S.R. 412 (E) published in Gazette of India dated the 
18th May, 1995 together with an explanatory memorandum 
making certain amendments in Notifications mentioned 
therein. 

(xxx) G.S.R. 528 (E) published in Gazette of India dated the 
30th June, 1995 together with an explanatory 
memorandum seeking to reduce customs duty on dried 
leguminous vegetables (pulses) from lO percent to oS 
percent ad-valorem. 

(xxxi) G.S.R. 543 (E) published in Gazette of India dated the 
12th July, 1995 together with an explanatory memorandum 
making certain amendments in the Notification No. 26/95-
Cus., dated the 16th March, 1995. 

(xxxii) G.S.R. 544 (El published in Gazette of India dated the 
12th July, 1995 together with an explanatory memorandum 
seeking to reduce the basic Customs duty on Complete 
Ozone Generators from 50 percent to 2S percent ad-
valorem. 

(xxxiii) The Adhoc Exemption Order No. 154 dated the 
30th May, 1995 togetber with an explanatory memorandum 
regarding exemption io Machinery for Production of 
Condoms when imported by the Hindustan Latex Limited, 
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Tbir1lvananthapuram, from the whole of the basic and 
additional duties of Customs leviable thercon. 

(xxxiv) The Adhoc Exemption Order No. 182 dated the 5th 
July, 1995 together with an explanatory memorandum 
regarding exemption to three prototype Road Railers 
and components when imported by MS Kirloskar 
Pneumatics Company Limited, Pune, from the whole of 
the basic and Additional duties of Customs leviable 
thereon. 

(xxxv) The Adhoc Exemption Order No. 204 dated the 20th 
July, 1995 together with an explanatory memorandum 
regarding exemption to Plant and Machinery required for 
setting up Ammonia Plant Replacement Project when 
imported by M1i Fertilizers and Chemicals Travancore 
Limited from the whole of the basic and Additional 
duties of Customs leviable thereon. 

(xxxvi) The Adhoc Exemption Order No. 200 dated the 13th 
July, 1995 together with an explanatory memorandum 
making certain amendments in the Adhoc Exemption 
Order No. 115 dated the 21st May, 1993. 

(~vii) The Adhoc Exemption Order No. 201 dated the 13th 
July, 1995 together with an explanatory memorandum 
making certain amendments in the Adhoc Exemption 
Order No. 116 dated the 21st May, 1993. 

(xxxviii) The Adhoc Exemption Order No. 163 dated the 1st 
June, 1995 together with an explanatory memorandum 
making certain amendments in the Adhoc Exemption 
Order No. 55 dated the 21st February, 1995. 

(25) A copy each of the fonowing Annual Reports and Accounts 
(Hindi and English versions) of the Regional Rural Banks 
for the year ended on the 31st March. 1995, togethef with 
Auditor's Report thereon:-
(i) Aravali Kshetriya Gramin Bank. Sawai-Madhopur 

(Rajaathfn) 
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(ii) Vabad Dup Gramin Buit, Valild (Glljarat) 
(iii) Muzaffar Nagar Ksbetriya Gramm Buk, Muzaffar Napr 

(U.P.) 

(iv) PrataPiarb K.sbetriya Gramm Buk, Pratapprb (U.P.) 
(v) Aliaarb Gramm Bank, Aliprb (U.P.) 

(vi) Mandla Balaahat Ksbetriya Orantin Bank, Mandla 
(M.P.) 

(vii) Ballia Ksbetriya Gramin Bank, Ranchi (Bihar) 
(viii) Ranehl Kshetriya Gramin Bank, Ranchi (Bihar) 
(ix) Sarayu Oramin Bank, Lakhimpur Kheri (U.P.) 
(x) Bhaairath OramiD Baok, Sitapur (UP.) 
(xi) Owalior Datia K1betriya Oramin Bank. Datia (M.P.) 

(xii) Hisar-Sirsa Kshctriya Oramin Bank. Hisar (Haryana) 
(xiii) Faizabad Kshetriya Oramin Bank. Faizabad (U.P.) 
(xiv) Shahjahanpur Kshetriya Oramin Bank, Shahjahanpur 

(U.P.) 
(xv) Solapur Oramin Bank. Solapur (Maharashtra) 

(xvi) Marudhar Kshetriya Oramin Bank. Churu (Rajasthan) 
(xvii) Sultan pur Kshetriya Oramin Bank, Sultanpur (U.P.) 
(xviii) Varada Orameena Bank. Kumta (Kamatua). 

(26) A copy each of the Annual Reports (Hindi and EoJlisb 
version.) of the State Bank of India. State Bank of Bikaner 
and Jaipur. State Bank of Hyderabad. State Bank of Indore, 
State Bank of MYlOre. State Bank of Patiaia and State Bank 
of Saurubtra for the year 1994-95, alongwith Accounts and 
Auditor'. Reports thereon, under sub-section (4) of section 40 
of the State Bank of India Act. 1955 and sub-section (3) of 
section 43 of the State Bank of India (Subsidiary Banks) Act, 
1959, respectively. 

(27) A copy each of the following Annual Reports (Hindi and 
English VCraioDl) under sub-section (8) of section 10 of the 
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Bankiq Companies (Acquisition and Transfer of 
Undcrtakinp) Act, 1970 and 1980:-

(i) ~cport OD tbe working and activities of the Dena Bank 
for the year 1994-95, alongwilh Accounts and Auditors' 
Report thereon. 

(ii) Report on the working and activitics of the Bank of 
Maharuhtra for the year 1994-95. alongwith Accounts 
and Auditors' Report thereon. 

(iii) Report 00 the working and activities of the Syndicate 
Bank for the year 1994-95. alongwith Accounts and 
Auditors' Report thereon. 

(iv) Report on the working and activities of the Central Bank 
of India for the year 1994-95. alongwith Accounts and 
Auditors' Report thereon. 

(v) Report on the working and activities of the Oricntal 
Bank of Commerce for the year 1994-95. alongwith 
Accounts and Auditors' Report thereon. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Securities and Exchangc Board of India. 
for the year 1994-95. under sub-section (3) of section 18 
of the Securities and Exchangc Board of India Act. 1992. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Securities and 
Exchange Board of India for the year 1994-95. 

(29) A eopy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act. 1944:-
(i) G.S.R. 399(E) publishcd in Gazette of India dated the 

18th May. 1995 together with an cxplanatory 
memorandum making certain amendments in the 
Notification No. 35-95-CE. dated the 16th March, 1995. 

(ii) G.S.R. 4OO(E) published in Gazette of India dated the 
18th May. 1995 together with an explanatory 
memorandum seekin, to prescribe a basic duty of 20 per 
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cent ad vlJlorem on Wastes of man made fibres and 
filaments cleared by units who do not manufacture fibres 
and filaments from basic stages. 

(ill) G.S.R. 401(E) published 'in Gazette of India dated the 
18th May, 1995 together with an explanatory 
memorandum making certain amendments in notificatioDl 
mentioned therein. 

(iv) G.S.R. 402(E) published in Gazette of India dated the 
18th May, 1995 together with an explanatory 
memorandum making certain amendments in the 
notifications mentioned therein. 

(v) G.S.R. 403(E) published in Gazette of India dated the 
18th May, 1995 together with an explanatory 
memorandum making certain amendments in the 
notifications mentioned therein. 

(vi) G.S.R. 404(E) published in Gazette of India dated the 
18th May, 1995 together with an explanatory 
memorandum regarding exemption to waste, parings and 
scrap arising in the course of manufacture of exempted 
goods from the whole of the duty of excise' leviable 
thereon subject to certain conditions. 

(vii) G .S.R. 405(E) publishcd in Gazette of India dated the 
18th May, 1995 together with an explanatory 
memorandum rescinding Notification No. 23195-CE, 
dated the 16th March, 1995. 

(viii) G.S.R. 406(£) published in Gazette of India dated the 
18th May, 1995 together with an explanatory 
memorandum making ccrtain amendments in the 
Notification No. 214186-CE, dated the 25th March, 1986. 

(ix) The Central Excise (Seventh Amendment) Rules, 1995 
published in Notification No. G.S.R. 407(E) in Gazette 
of India dated the 18th May, 1995, together with an 
explanatory memorandum. . 

(x) G.S.R. 408(E) published in Gazette of India dated the 
18th May. 1995 together with an explanatory 



(xi) 

(xii) 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

(xviii) 

15 

memorandum making certain amendments in the 
~otification No. 5I94·CE, dated the lst March, 1994. 
G.S.R. 419(E) published in Gazette of India dated the 
24th May, 1995 together with an explanatory 
memorandum providinl that the exemption will be 
available even in those cases where the input sheets are 
printed, coated or lacquered outside with the aid of 
power. 

G.S.R. 431(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 1I93-CE, dated the 28th February, 1993. 
G.S.R. 432(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory 
memorandum seeking to change designation of Assistant 
Collector/Collector. 
G.S.R. 433(E) published in Gazette of India dated the 
26th May, 1995 together· with an explanatory 
memorandum making certain amendments in two 
Notifications mentioned therein. 
G.S.R. 434(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory 
memorandum seeking to replace the word 
'Commissioner' for the word 'Collector' in certain 
notification mentioned therein. 
G.S.R. 435(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory 
memorandum seekin, to rescind three notifications 
mentioned therein. 
G.S.R. 436(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory 
memorandum seekin, to amend notification No. 82195· 
CE, dated the 19th April, 1995. 
G.S.R. 437(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory. 
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memorandum sccking to make certain amendments in the 
Notification No. 2I94-CE, dated the lst Marcb, 1994. 

(xix) G.S.R. 439(E) published in Gazette of India dated the 
26tb May, 1995 together witb an explanatory 
memorandum making certain amendments in the 
Notification No. 79188-CE, dated the lst March, 1988. 

(xx) The Central Excise (Eighth) Amendment Rules, 1995 
published in Notification No. G.S.R. 438(E) in Gazette 
of India dated the 26th May, 1995, together with an 
explanatory memorandum. 

(xxi) G.S.R. 5OO(E) published in Gazette of India dated the 
13th June, 1995 together with an explanatory 
memorandum making certain amendments . in two 
Notifications mentioned therein. 

(xxii) G.S.R. 454(E) and G.S.R. 455(E) published in Gazette 
of India dated the 29th May, 1995 together with an 
explanatory memorandum fIXing the rates of interest at 
twenty and fifteen per cent per annum respectively for 
the purpose of sections BAA and llDB of the Central 
Excise and Salt Act. 1944. 

(xxiii) The Central Excise (Amendment) Rules, 1995 published 
in Notifieation No. G.S.R. 468(E) in Gazette of lndia 
dated th~ 31st May. 1995. together with an explanatory 
memorandum. 

(xxiv) G.S.R. 464(E) published in Gazette of India dated the 
30th May.. 1995 together with an explanatory 
memorandum prescribing the details of invoices for the 
purposes of the Rule 57GG of the Central Excise Rules, 
1944. 

(xxv) The Central Excise (Amendment) Rules. 1995 published 
in Notification No. G.S.R. 465(E) in Gazette of India 
dated the 30th May. 1995. together with an explanatory 
memorandum. 

(xxvi) The Central Excise (Nimh) Amendment Rules, 1995 
published in Notification No. G.S.R. 526(E) in Gazettc 
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of India dated the 29th June, 1995, together with an 
explanatory memorandum. 

(xxvii) G.S.R. 530(E) published in Gazette of India dated the 
4th July, 1995 together with an explanatory memorandum 
rescinding Notification No. 36195-CE, dated the 16th 
March, 1995. 

(xxviii) The Central Excise (Eleventh Amendment) Rules, 1995 
published in Notification No. G.S.R. 560(E) in Gazette 
of India dated the 21st July, 1995, together with an 
explanatory memorandum. 

(xxix) The Adhoc Exemption Order No. 26/7195-CX dated the 
14th June, 1995 together with an explanatory 
memorandum regarding exemption to certain excisable 
goods mentioned therein from the duties of excise 
leviable thereon subject to certain conditions. 

(30) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970 and 1980:-
(i) The Vijaya Bank Officer (Employees') Acceptance of 

Jobs in Private Sector Concerns after Retirement 
(Amendment) Regulations. 1994 published in Notification 
No. 1107 in Gazette of India dated the 20th May. 1995 
together with a corrigendum thereto published in Gazette 
of India dated the 10th June. 1995. 

(ii) The Union Bank of India Officer (Employees'~ 

Acceptance of Jobs in Private Sector Concerns after 
Retirement (Amendment) Regulations. 1994 published in 
Notification No. CO:IRD:1085/95 No. OAR-I in 
Gazette of India dated the 15th April. 1995 together with 
a corrigendum thereto published in Gazette of India 
dated the 22nd July, 1995. 

(31) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (30) above. 

(32) (i) A copy of the Annual Report (Hindi and English 
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versions) of tbe Industrial Reconstruction Bank of India, 
Calcutta, for tbe year 1994-95, alongwitb Audited 
Accounts, under sub-section (5) of section 29 and Sub-
section (5) of section 31 of the Industrial Reconstruction 
Bank of India Act. 1984. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Industrial 
Reconstruction Bank of India. Calcutta. for the year 
1994-95. 

(33) A copy each of the following papers (Hindi and English 
versions):-
(i) The Interim Report of the Fifth Central Pay Commission 

(Interim relief and merger of dearness allowance for 
Central Government Employees) May. 1995. 

(ii) The Fifth Central Pay Commission (Interim Relief to 
Pensioners. 

(34) A copy of the Annual Report (Hindi and English versions) of 
the Deposit Insurance and Credit Guarantee Corporation. 
Bombay. for the year ended the 31st March. 1995 alongwith 
Audited Accounts. under sub-section (2) of section 32 of the 
Deposit Insurance and Credit Guarantee Corporation Act. 
1961. 

S. Messaa:e from Rajya Sllbha 
Secretary-General reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Jammu and Kashmir. Appropriation (No.2) Bill, 1995. passed by 
Lot Sabha on the 22nd August. 1995. 
6. Minutes of Committee on Privllte Members' Bills and Resolutions 

Shri Surajbhanu Solanki laid on the Table the Minutes (Hindi and 
English versions) of the Forty-forth and Forty-fifth sittings of the 
Committee on Private Members' Bills and Resolutions held during 
the current session. . 
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Clause 2 to 113 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill, be passed was moved by Shri Sitaram 
Kesri. 

The motion was adopted and the Bill. was passed. 
(iii) The National Commission for Minorities (Amendment) Bill. 

1995. 
The motion for consideration of the Bill was moved by 

Shri Sitaram Kesri. 
The following members took part in the debate:-

(1) Shri Santosh Kumar Gangwar 
(2) Dr. Vasant N. Pawar 
(3) Shri Syed Shahabuddin 
(4) Shri Mohan Rawale 
(5) Shri Syed Masudal Hossain 
(6) Shri Md. Yunus Saleem 
(7) Shri C. Sreenivasan 
(8) Shri Bhogcndra Jha 

Shri Sitaram Kesri replied to the debate. 
The motion for consideration was adopted and c1uase-by-c1ause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause I, the Enacting Formula and the Long TItle were also 

adopted. 
The motion that the Bill. be passed was moved by Shri Sitaram 

Kesri. 
Thc motion was adopted and the Bill was passed. 
-19. Statutory Resolution - Withdrawn 
Shri Santosh Kumar Gangwar moved the following Resolution:-

"That this House disapproves of the Payment of Bonul 
(Amendment) Ordinance, 1995 (No.. 8 of 1995) promulgated by 
the President on July 9, 1995." 

"Discussed toaether. 
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The Resolution was withdrawn by leave of the House after 
discussion as indicated in para 20 below. 
-20. Government Bill-passed 

The Payment of Bonus (Amendment) Bill, 1995, as passed by 
Rajya Sabha. 

The motion for consideration of the Bill was moved by Shri P.A. 
Sangma. 

The following members took part in the combined debat~n the 
Resolution vide para 19 above and motions for considl!ratio~ of the 
Bill:- \ 

(1) Shri Mohan Rawale " 
(2) Shri Basudeb Acharia " 
(3) Dr. Ramesh Chand Tomar 
(4) Shri Syed Shahabuddin 
(5) Shri Ramashray Prasad Singh 

Shri. P.A. Sangma replied to the debate. 
The motion for consideration was adopted and Clause-by-Clause 

consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed, was moved by Shri P.A. 

Sangma. 
The motion was adopted and the Bill was passed. 

21. Motion Under Rule 388 
Shri M.V. Chandrashekhar Murthy moved the following motion:-

"That this House do suspend the proviso to rule 66 of the Rules 
of Procedure and Conduct of Business in Lok Sabha in its application 
to the motion for taking into consideration and passing of the 
Technology Development Board Bill, 1995 and the Research and 
Development Cess (Amendment) Bill, 1995 in as much as these are 
dependent on each other." 

The motion was adopted. 

eDilcuued loaelher. 



22. Government BIIIs-PaS$ed 
(1) The Technology Development Board Bill, 1995 
(2) The Research and Development Cess (Amendment) Bill. 

1995. 
The motions for consideration of the above Bills were moved by 

Shri M.V. Chandrashekhar Murthy. 
The following members took part in the combined debate:-

(1) Maj. Gen. (Retired) Bhuwan Chandra Khanduri 
(2) Prof. Radhika Ranjan Pramanik 
(3) Shri Syed Shahabuddin 
(4) Shri Nirmil Kanti Chatterjee 

Shri M.V. Chandrashekhar Murthy replied to the debate. 
(1) The motion for consideration of the Technology Developrr.cnt 

Board Bill, 1995 was adopted and Clause-by-Clause considerntion of 
the Bill was taken up. 

Clause 2 WllS adopted. 
Clause 3. was adopted as amend~d. 

Clauses 4 and 5 were ad"pted. 
Clause 6 was adopted as amended. 
Cl:lllSCS 7 to 20 were adupr.:d. 
Clause 21 and 22 were adopted as amended. 
23 \vas adopted. 
Clause 1. anJ the Enacting Formula were adopted. 
The Long Title was also adopled as amended. 
The motion thaI the Bill. a~ untended be passed was moved by 

Shri M.\'. Chandrashckhar ~ll1rthy. 

The mulinn was adopted and the Bill, as amended. was passed. 
(2) The mol ion for consideration of the Research and Development 

Cess (Amendment) Bill. 1995 was adopted and Clause-by-C1ause 
('onsiJcr~li')n of the Bill was taken up. 

Clauses 2 to 5 were adopted. 
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Clause 1, the Enacting Formula, and the Long Title were also 
adopted. 

The motion that the Bill, be passed, was moved by Shri M. V. 
Chandrashekhar Murthy. 

The motion was adopted and the Bill was passed. 
9.57 P.M. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 26th August, 
1995). 

MGIP(PW)MRND-333SlS-25-8-9S. 

R.C. BHARDWAJ, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, August 26, 1995IBhadra 4, 1917 (Saka) 

No. 393 

1. Papers to be laid 00 the Table 
The following papers were laid on the Table:-
A copy each of the following papers (Hindi and English 

versions) under sub-section (2) of section 20 of the Protection of 
Human Rights Act, 1993:-

(1) Annual Report of the National Human Rights Commission 
for the year 1994-95. 

(2) Memorandum of Action Taken on the Annual Report of 
the National Human Rights Commission for the year 1994-
95. 

2. A copy of the Ministry of Surface Transport (Roads Wing) 
(Group 'C' and '0' posts) Recruitment Rules, 1994 (Hindi and 
English versions) published in Notification No. G.S.R. 166 in 
Gazette of India dated the 1st April. 1995. under proviso to 
Artic\C 309 of the Constitution. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sports Authority of India for the year 
1992-93. alongwitb Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
Sports Authority of India for the year 1992-93. 

1 
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(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papcrs mentioned at (3) above. 

(5) A copy each of the following papers (Hindi and English 
versions) under section 14 of the National Commission for 
Women Act. 1990:-
(a)(i) Annual Report of the National Commission for Women 

for the year 1992-93. alongwith Audited Accounts. 
(ii) Action taken Report on the Annual Report of the 

National Commission for 'Women. for the year 1992-93. 
(b) Review by the Government of the working of the 

National Commission for Women for the year 1992-93. 
(6) Statement (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (5) above. 
(7) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 40 of the Indira 
Gandhi National Open University Act. 1985:-

(i) G .S.R. 607 published in Gazette of India dated the 
10th December. 1994 making certain amendments sub-
clause (d) and (c) of Clauses (2) (i) and (2) (ii) of Statute 
12 of the Statutes of Indira Gandhi National Open 
University made by the Board of Management under the 
Indira Gandhi National Open University Act. 1985. 

(ii) G.S.R. 133 published in Gazette of India dated the 
18th March. 1995 making certain amendments/additions 
to the provisions of sub-clauses (1) and (3) of Clause (5) 
of the Ordinance on Conduct of Examinations and 
Evaluation of Student Performance made by the Board of 
Management under the Indira Gandhi National Opcn 
University Act. 1985. 

(iii) G.S.R. 134 published in Gazette of India dated the 
18th March. 1995 making certain amendments/additions 
to the sub-clauses (a) to (d) of Clause (5) (1) of the 
Ordinance on Conduct of Examinations and Evaluation 
of Student performance made by the Board of 
Management under the Indira Gandhi National Opcn 
University Act. 1985. 



(iv) The Ordinance on Master of Philosophy publisbcd in 
Notification No. G.S.R. 135 in Gazette of India dated 
the 18th March, 1995 made by the Board of Management 
under the Indira Gandhi National Open University Act, 
1985. 

(8) A copy of the Nagaland University (Removal of Difficulties) 
Order, 1995 (Hindi and English versions) published in 
Notification No. S.D. 499(E) in Gazette of India dated the 
5th June, 1995 under sub-section (2) of section 44 of the 
Nagaland University Act, 1989. 

(9) (i) A copy of the Annual R..eport (Hindi and English 
versions) of the Navodaya Vidyalaya Samiti, New Delhi, 
for the year 1993-94. 

(ii) Statement (Hindi and English'versions) regarding Review 
by the Government of the working of the Navodaya 
Vidyalaya Samiti. New Delhi. for the year 1993-94. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jawaharlal Nehru University. New Delhi. 
for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Jawaharlal Nehru University. New Delhi, 
for the year 1993-94. together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Jawaharlal Nehru 
University. New Delhi. for the year 1993-94. 

(12) Two Statements (Hindi and English versions) showing reasons 
for dclay in laying the papers mentioned at (11) above. 

(13) A copy of the Annual Accounts (Hindi and English versions) 
of the University of Delhi. for the year 1992-93. together with 
Audit Report thereon. 
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(14) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indira Gandhi Rashtriya Manav 
SangharJaya, Bhopal for the year 1992·93 alongwith 
Audited Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government of the working of the Indira Gandhi 
Rashtriya Manav Sangrahalaya, Bhopal for the year 
1992-93. 

(16) Statcment (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

2. Assent to Bills 

Secretary·General laid on the Table the following five Bills passed 
by Houses of Parliament and assented to by the President since a 
report was last madc to the House on the lst August, 1995:-

1. The Maternity Benefit (Amendment) Bill, 1995 

2. The Workmen'S Compensation (Amendment) Bill. 1995 

3. The Union Duties of Excise (Distribution) Amendment Bill, 
1995 

4. The Additional Duites of Excise (Goods of Special Importance) 
Amendment Bill. 1995. 

5. The Delhi Rent Bill. 1995. 

3. Report of the Public Accounts Committee 

Shri Ram Naik presented the Hundred and Ninth Report (Hindi 
and English versions) of the Public Accounts Committee (10th Lok 
Sabha) on 'Injudicious leasing of aircraft'. 
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4. Report of the Committee OD the Welfare of Scheduled Casles and 
Scheduled Tribes 

Shri Paras Ram Bhardwaj presented a copy each of the followin, 
Reports (Hindi and English versions) of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes including Minutes 
(Hindi and English versions) of the Sitting of the Committee relating 
thereto: 

(1) Fifty-Second Report on Ministry of Finance (Insurance 
Division)-Action Taken by Government on the 
recommendations of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes contained in their 
Thirty-Third Report (Tenth Lok Sabha)-Rescrvation for and 
employment of Scheduled Castes and Scheduled Tribes in Life 
Insurance Corporation of India and appointment of Scheduled 
Castes and Scheduled Tribes in the panel of Advocates. 

(2) Fifty-Third Report on Ministry of Labour and Ministry of 
Welfare-Action Taken by Government on the 
recommendations of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes contained in their 
Fourth Report-Reservation for Scheduled Castes and 
Scheduled Tribes in Private Sector Employment. 

5. Report and Minutes of Standing Committee on Labour and Welrare 

Shri Ajoy Mukhopadhyay presented the Seventeenth Report 
(Hindi ond English versions) of the Standing Committee on Labour 
and Welfare on Action Taken by the Government on the 
Recommendations I Observations contained in the Third Report of 
the Committee on Abolition of Child Labour and Minutes of the 
sitting of the Committee relating thereto. 

6. Report of the'Standlng Coftlmlttee on Urban " Rural Developmenl 
(1995-96) 

Shri Sudhir Giri presented the Nineteenth Report (Hindi and 
English versions) of the Committee on Urban & Rural 
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Development on the' Action Taken Report on the Fourth Report on 
National Housing Policy. May, 1992' of the Ministry of Urban Affairs 
& Employment alongwith Minutes of Sitting of the Committee 
relating thereto. 

7. Statement by Minister 

The Minister of External Affairs made a statement regarding the 
situation in Bosnia-Herzegovina. 

8. Government Bill-Introduced 
I 

~e Persons with Disabilities (Equal Opportunities. Protection of 
Rights and Full Participation) Bill. 1995. 

9. Government BiIls-Pllssed 

(1) TIle Constitution (Eighty-first Amendment) Bill, 1994. 
(Amcndment of the Ninth Schcdule) as passed by Rajya Sabha . 

.-
Discussion on the motion for consideration of the Bill moved by 

Dr. lagannath Mishra. On the 25th August. 1995 continued. 

On the motion for consideration of the Bill. the House divided: 
Ayes 336: Noes Nil. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members prescnt and voting. 

Clause-by-Clausc considcration of the Bill was then taken up. 

On the motion for aduption of clause 2. the House divided Ayes 
355: Noes Nil. 

Clause 2 was adopted by a majority of the total membership of the 
house and by a majority of not less than two-thirds of the members 
present and voting. 

Clause 1. the Enacting Formula. and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Dr. Jag.nnath 
Mishra. 
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On the motion, the House divided: • Ayes 325: Noes Nil 
The motion was adopted by a majority of the tOlal membership of 

the House and by a majority of not less than two-thirds of the 
members present and voting. The Bill was Passed by the requisite 
majority in accordance with the provisions of article 368 of the 
Constitution. 

(ii) The Sixth Schedule to the Constitution (Amendment) Bill. 
1995 as passed by Rajya Sabha 

The motion for consideration of the Bill was moved by Shri P.M. 
Sayeed. 

The following Members took part in the debate:-
(1) Shri Owarka Nath Oas 
(2) Shri Kirip Chaliha 
(3) Shri Syed Shahabuddin 
(4) Dr. Jayanta Rongpi 
(5) Shri Mani Shankar Aiyar 
(6) Shri Uddhab Barman 
(7) Shri Balin Kuli 
(8) Shri Satyendra Nath Brohmo Chaudhury 
(9) Prof. M. Kamson 

(10) Shri Muhiram Saikia 
(11) Shri Ram Vilas Paswan 
(12) Shri Suraj Mandai 
(13) Shri Yaima Singh Yumnam 
(14) Shri Indrajit Gupla 
(15) Smt. Oil Kumari Bhandari 

Shri P.M. Sayced replied to~the debate. 

The motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clause 2. was adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

·Subject to correction. 
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J The motion that the Bill be Passed was moved by Shri P.M. 
1 Sayeed. 

The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned at 2.01 P.M. and re-assembled at 3.35 P.M.) 

10. Motion Recardlne' Forty.Flfth Report of the Committee on 
Private Members' Bills and Resolutions' 

Shri Khagapati Pradhani moved the following motion:-
"That this House do agree with the Forty-fifth Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 23rd August. 1995." 

The motion was adopted. 
11. Private Member's Resolution-Withdrawn 

Further discussion on the following Resolution moved by Shri 
Satya Deo Singh on the 16th December. 1994 continued:-

"This House expresses its grave concern over the incidents of 
killings of Scheduled Caste~ and Scheduled Tribes and rape. 
molestation and harassment of women belonging to these 
communities. especially in the States of Uttar Pradesh and Bihar 
and urges upon the Central Government to take necessary steps 
to remedy the situation." 

Shri K. V. Thangka Balu took part in the debate. 
Shri Satya Deo Singh replied to the debate. 
The Resolution was withdrawn by leave of the House. 
12. Private Member'S Resolution-Under Consideration 
Further discussion on the following Resolution moved by Shri 

Sudarsan Raychaudhuri on the 26th May. 1995 continued:-
"This House expresses its grave concern over the increasing 
number of sick public scctor undertakings under the control of 
the Central Government and non-payment of dues of wokers in 
those units and urges upon the Government to take steps for 
the revival of the units and for the payment of dues of their 
employees in the interest of the country." 
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The following members took part in the debate:-
(1) Shri Chitta Basu 
(2) Shri Manjay Lal 
(3) Shri Hannan Mollah 
(4) Shri K.P. Reddaiah Yadav 
(5) Shri Sriballav Panigrahi 
(6) Shri Syed Masudal Hossain (Speech unfinished) 

The discussion was not concluded. 
13. Mutters Under Rule 377 
(1) Shri P.C. Chacko raised a mattr re,arding need to declare 

Kcrala as an industrially baekwjp'd State. 
(2) Shri Harisinh Chavda raised a matter regarding need to provide 

adequate funds for allround development of border area of 
Danaskantha. Gujarat. 

(3) Shri Surendra Pal Pathak riased a matter regarding need to 
conduct surveys for generation of hydro-power in Hardoi and 
adjoining areas in U.P. 

(4) Shri Sanat Kumar MandaI raised a matter regarding need to 
release adequate funds to Jute Corporation of India for commencing 
Minimum Support Price operation. 

14. Discussion Under Rule 193 
Shri Arjun Singh raised a discussion on the matter arising out of 

the statement of Shri P. Chidambaram. Minister of State for 
Commerce on the 25th August. 1995. in regard to the position/status 
of the Jain Commission and the trial of the accused in the 
assassination of the former Prime Minister. Shri Rajiv Gandhi. 

The following Members took part in the debate:-
(1) Shri Jaswant Singh 
(2) Shri R. Prabhu 
(3) Shri Mani Shankar Aiyar 
(4) Shri Sharad Yadav 
(5) Shri Amal Datta 
(6) Shri Mohan Rawale 
(7) Shri Bhogendra Jha 
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(8) ·Shri Ajit Kumar Panja 
(9) Shri Hari Kishore Singh 

Shri P. Chidambllram replied to the debate. 
The discussion was concluded. 
15. Valedictory References 
The Speaker. the Prime Minister. Sarvashri Jaswant Singh, Sharad 

Yadav. Mohan Rawale. Bhogcndra Jha. and Hari Kishore Singh 
made valedictory references on the eonelpsion of Fourteenth Session 
of Tenth Lok Sabha. 

16. The National SOllg was played. 
(Lok Subhaadjourned Sine die at 10.56 P.M.) 

MGIP(I'LU)MRN0-8.e.85-3352LS 

R.C. BHARDWAJ, 
Secretary-General. 




